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CETL ADIMINISTRATiVE TIU-BUNAL  
GUWAHATI BENCH 

ORDER SHEET 

,pp1ecatjon No. 

•Ap Pie 
C

ant 

Responant()_ 

/kdVdcae for the pp1icant :- -. \.c 

AIA C e for the Respondant:- 

Not 	 OrdertT  

	

4 9-12.011 	
Hrd 1erned counsels for the 

50/dposited A 	 parties. 
viief  
Dtec 	.L. 	

The app 1 ic at on is admit ted • Call 

for the records. 

List on 21.1.2002 for further 

	

* - 	 order. 

	

7,t,tL 	/L/d 	•. 

C U1LL 

	

•' /r' I 	Member 	 Vice-Chairman 

L 	mb 

	

.02 	 Await service report. List on 
1 11,2.2002 for order. 

C 	. 
• 	 Member Vice-Chairman  

mb 

OtQ- 	t1102.02 I 	Notice was send by the registered 

W,  it 	 post on 8.1.2002. Service is accepted.The 
• 	 respondents may file written statement 

A 

within 4 weeks from today. 

- 	' 	 List on 13.3.2002 for order. 

Member 	 Vice-Chairman 

rub I 

I 
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18.3.02 
	

Pleadings are complete. The 

case may now be listed for hearing on 

9.4.: 2002. The applicant may rile rejoin-
der, ir any, within two weeks from today. 

Plember 	 VF6e-Chairmar, 

m b 

9.4.02 	A prayer for adjournment has been 

made on behalf of Mr p.K.Tiwari by Mr 

S.Sarma, learne counsel. Praye'r i16wed 

L1st on 30.4.2002 for hearing. 

Member 	 Vice-Chairman 
..... . 

30.4.02 
r 

AT counsel for the applicant by Mr* 
uK fJC'v''( 

learned counsel fcr 

adJou&ent of the ease. Prayer i 

allowed.List on 22.502 for 

hearing. 

t L• 
Member 	 Vice-Chaimnan 

Prayer has been made on 

behalf of Mr.P.K.Tiwari learned 

. List again before the Shillong 

circuit Bench of this Tribunal. 

L 
Member 	 Vice-Chairman 

pg 

11 .6,02 	Adjourned on the prayer of learned 
counsel for the applicant. List the matter 
or hearing on 1 i7.;2002 alongwith 0.A. No. 

321/2001. 

1V1 	 Vice-C hai nan 
nib 

22.5 .02 
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L*t . 

	 O.A. 472/2001 

	

Note's of the Registry nate 	 Order of the Tribuja1 

1.7.2002 	List agai on 23.7.2002 alongwith 

O.A4321/2001. 

Member 	 Vice-Chairman 

1.Aj 	 ljJ- 	pg 

Pr 
DJ& 	Sfr J 4. 	 • 

I 
S 

1918.02 	
Judgment delivered in open Court, 

kept in separate sheets. The application 

is dismissed in terms of the order. No 

order as to costs. 

L 
Member 	 Vice-Chairman 

nib 
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IN THE CENTRAL ADMINISTRATIVE TRIE1UNAL:GUWAHATX BENCH 

O.A. 	No. 	L 72... 	crf 2001 

BETWEEN 

1. Ram 	Krishna 	Goswami, 	Assistant, 

North 	East Police 	Academy, 	Umsaw, 
• Umiam, District Ri-bhoi, 	Meghalaya, 

PIN-793123. 

* 	 2. Pradip 	Kumar 	Bhattacharjee, 
Assistant, 	North 	East 	Police 
.Academy, Umsaw, Umiam, 	District 	RI- 
bhoi, Meghaiaya, PIN-793123. 

 Field Back Lyngdoh Tron, 	Assistant, 
North 	East Police 	Academy, 	Umsaw, 
Umiam, District Ri-bhoi, 	Meghalaya, 
PIN-3123. 

.. 	Applicants 

AND 

 Union of India through the Secretary, 
to 	the 	Government 	of 	India, 	: 	( 
Ministry of Home Affairs, North Block, 
New Delhi. 

 The. 	Director, 	North 	East 	Police 
Academy, 	Ministry of Home 	Affairs, 
Government 	of India, 	Umsaw 	Umiam, 
Meghalaya. 

3 The 	North Eastern Council, 	through 
• the Secretary, North Eastern Council 

• Secretariat, 	Shlliong-1. 

Respondents 

DETAILS OF APPLICATION 

1. PARTICULARS OF THE ORDER AGAINST WHICH, THE 
APPLICATION IS MADE : 

The 	preent application is not against 	any 

specific order, but the same isagalnst the disparity 

in the pay scale of the Assistants of North Eastern • 

Police Academy with that of other similarly situated 

Assistants 	workinci 	in 	different 	attached 	and 

subordinate offices of the Department of Home, Ministry 

Rk 
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of Home Affairs, Government of IndIa. The North Eastern 

Police Academy is under the Department of Home, 

Ministry of Home Affairs. The Assistants working in 

North Eastern Police Academy are getting the revised 

scare of Rs. 4500-700/-- whereas the Assistants working 

in other attached and/or subordinated offices of the 

Department of Home, Ministry of Home Affairs are 

getting two different pay scales of Rs.5,0002-8000/- and 

Rs. 
5
5500_9000/_ The instant application seeks parity 

in the pay scale of Assistants of North Eastern Palie 

Academy with that of other similarly situated 

Assistants 	working 	in 	djfferent 	attached 	and 

subordinate offices of the Department of Home, Ministry 

of Home Affairs, Government of India. The Applicants 

have been this parity in pay scale despite 	the 

recommendation 	of 4th and 5th Pay Commission. The 

working for which the Applicants are seeking remedy is 

a continuous wrong. 	 S  

JtJRISDICTIONOF THE TRIBUNAL L 

The applicants further declare that the subject 

matter of the instant application for which thé'y. want 

redressal is well within the jurisdiction of the 

Hon'ble Tribunal. 

LIMITATION: 

The 	applicants 	further 	declare 	that 	the 

application is within the iimitatiori period prescribed 

under Section 21 of the Administrative Tribunals Act, 

1985. 

R 1 

( 
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4. FACTS OF THE CASE 

	

4.1 	That the Applicants (who are three in numbers) in 

the instant case have a common grievance ari1ng out of 

a same subject matter. The reliefs Applicants are 

seeking are also same. Hence having regard to the cause 

of action and the nature of relief prayed for, the 

Applicants have a common interest in the matter. The 

Honble Tribunal, therefore, may be pleased to: allow 

the Applicants to file the present application jointly 

in.terms of Rule 4()(a) of the Central Administrative 

Tribunal (Procedure) Rules, 1987. 

	

4.2 	That thb Applicants are 'presently serving as 

Assistants in North Eastern Police Academy, hereinafter 

referred to as "NEPA" in the pay scale of Rs.400 

7000/-. 

4.3 	That the NEPA is a Police Training Institute 

4.4 	That tte NEPA has all total three Assistants.

&  The post of Assistant i,s a supervisory level pot. The 

P V v 
recruitment tothis post is governed by the North 

/ under te Department of Home, Ministry of Home Affairs, 

Government of India. It imparts training to police 

personnel of seven North Eastern States. It is headed 

by a Director who isassi.sted by a Joint Director, a 

Deputy Director, Assistant Director and other staff. 

Till 1983, the NEPA was under the North Eastern Council 

and it was headed by the Commandant. Even now the North 

Eastern Council exercises, budgetary and financial 

control over  the NEPA. 
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Eastern Police Academy, Barapani (Group C and 0 Posts) 

Recruitment Rules, 1983. The rues were framed in 

exercise of power under proviso to Article 309 of the 

Constitution. Under the Rules, the recruitment tot he 

posts of Assistants are made by the method of promotion 

from the feeder cadre of Upper Division Clerk or' 

through transfer orr deputation. 

Copy of the relevant portion of the North Eastern 

Police Academy, Barapani (Group C and D Posts) 

Recruitment Rules,1983 is annexed as JREA/1. 

4.5 	That the Applicant No.1 	joined NEPA as 	a 	Lower 

Division 	Clerk on 30th June 1970 and he worked in the 

said 	capacity tifl 	June 1978. 	On 	12.6.7, the 

Applicant 	No.1 was promoted to the post of UDC and he 

worked 	in the said capacity till September 	1984.t The 

Applicant 	No.1 was promoted to the poet 	of 	Assistant 

with 	effect 	from 1.10.1984 and he is working 	in the 

said post till this very date. 

The Applicant No. 2 joined NEPA as LDC with effect 

from 16.1.1979 and he worked in the said capacity 	till 

15.1.87. He was promoted 
p  to the post of UDC with effect 

from 	16.1.87 	and 	worked in the 	said capacity 	till 

10.8.88. He was promoted to the post of Assistant 	with 

effect from 11.8.88 and is working in the said capacity 

till 	date. 

The Applicant Na. 3 joined NEPA as LDC with effect 

from 1.9.1980 and he worked in the said capacity till. 

30.6.84. He was UDC from 1.7.84 to 12.4.98 and tie was 

promoted in an adhoc capacity 'to the post of Assistant 

I 
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with effect from 13.4.95 and is holding the said post 

till date. 

4.6 	That 	before 	the 	4th 	Pay 	Commission's 

recommendation, the pay scale of Assistants in NEPA was 

Rs.42-7øø/--. During the same period in mary other 

organisations of the Government of India including 

Central Secretariat staff, the Assistants were given 

the pay of Rs.425-800/-. However, the Assistants in 

NEPA were not the only one to get the pay scale of 

Rs.42-700/-, there were many Assistants under other .  

Government of India organisations who were also given 

the same pay scale. Therefore, between the Assistants 

of the different organisations under,  the Government of 

India, two different pay scales amongst Assistants 

existed i.e. Rs. 425-73ø/- and Rs.425-80/--. 

4.7 - That the pay scale of Assistants working in the 

Central Secretariat and other organisations outside the 

Secretariat came for scrutiny of the 4th -Pay 

Commission. In para 7.12 of its report, the 4th Pay 

Commission observed that in the' absence of any 

distinguishing features, employees of the Central 

Government in different branches should be paid equally 

if their work is adjudged to be of equal value. Foi 

doing so, the Commission specified the factors on the 

basis of which comparisons were to be carried out. The 

Commission was also of the view that the difficulty and 

complexity of the task to be performed, as well as the 

responsibility undertaken should be given considerable 

weight in determining the scale of pay. The Commission 
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expressed itse"lf in favour of reducing the. large number 

of pay scales and to establish equitable relativity not 

only vertically by also horizantally. 

4.8 	That the 4th Pay Commission in Part III of its 

report at para 11.33 stated that there are 26,000 

clerical supervisory posts in 15 desinat1ons and 16 

different pay scales. The posts in these arganisations 

are generally classified as Group--C (non-ga2etted)1 In 

the Central Secretariat, the clerical superv:isory posts 

is at the level of Section Officer. The Commission 

stated about the suggestion that the pay scales at 

supervisory levels of c:ierical staff should be the same 

in all offices of Government of India. While oborving 

that the Commission has found considerable difference 

in educational qualifications, levels of recruitments 

and methods, duties and responsibilities of the posts 

between these orcjanisations it was stated that the 

Cdmmision did not find 'it possible to recommend 

parity in pay scales, but it opined that there is need 

for bringing some uniformity in the scales of pay below 

the level to pay Rs650-1200/- and, also in the 

designations of supervisory level posts in offices 

outside the Central Secretariat. The Commission opined 

that the Government of India may review the position 

keeping In view the present levels, duties and 

responsibilities of the pOsts in supervisory level and 

other relevant factors. The Commission recommended 

three standard levels of supervisory posts in the scale 

of Rs, 1400-2300/-, Rs, 1640-2900/- and Rs. 2000-3200/ 

with suitable designations. . 

fr 
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4.9 	That 	the recommendatiOns of the 4th 	Pay 

Commission were accepted by the Government of india 

during September 1987 and the same were implemented 

retrospectively with effect from 1.1.19e6. Consequent 

on the implementation of the 4th Pay Commission's 

report, the pay scale of Assistants in Central 

Secretariat service was revised to R.1400-2600/-, 

4Lj-)ereas the pay scale of the Assistants in NEPA was 

revised to Rs.1400-'2300/ with effect from 111986 

4.10 That the trouble started with the issue of office 

memorandum No. 211/90 CS.IV dated 30.7.90 of the 

Government of India, Ministry of Personnel, Public 

Grievances and Pension, Department of Personnel and 

Training, New. Delhi. The aforesaid office memorandum 

had the following provisions with regard to revision of 

pay scales 

"The same revised pay scale (i.e 	Rs.1640-2900/) 

will also be applicable to Assistants and Stenographers 

in other organisations like Ministry of External 

Affairs which are not participating in the Central 

Secretar:ia't Service and Central Secretariat 

Stenographers service, but where the posts are in 

comparable grades with same classification and pay 

scales and the method of recruitment through open 

competitive examination is also the same." 

The 	copy of Ministry of Personnel's ::office 

memorandum dated 31.7.90 is annexed as ANNEX1JRi 

A/2. 



4.11 	That consequent on the isue of the office 

memorandum of the Government of India dated 31.7.90, 

many departments under various Ministries and various 

other orcjanisat.ions under the Government df India which 

do not participate in the Central Secretariat service 

and have also different modes of recruitment to the 

post of Assistant i.e. promotion as a mode of 

recruitment, revised the pay scales of the Assistants 

to Ra. 1640-29001--. 

4.12 That pursuant tot he memorandum of the Government 

of India dated 31.7.90, when in various other 

departments under the Ministry of Home and other 

Ministries, the pay scales of Assistants were revised 

to Rs.1640-2900/-- from pre-revised scale of Rs.1400-

2600/- then the Assistants working in the India Council 

of Medical Research also clained similar hikein their 

pay scale. The demand of this nature was also made b9 

other Assistants working in different organisations 

under the Ministry of Home and other Ministries. 

Consequently, the Government of. India, Ministry of Home 

Affairs vide office meorandum dated 2.7.92 called upon 

all the attached/subordinate officers of the Ministry 

of Home Affairs and all other statutory organisations 

working under various departments and Ministries for 

requisite information for the purpose f extending the 

benefit of enhanced pay scales to the Assistants 

working in the aforesaid offices. Though the NEPA also 

received the office memorandum dated 2.7.92, but no 

information was furnished to the Ministry of Home 

Affairs. 



Copy of the office memorandum dated 2.7.92 Is 

annexed as NNEXURE-A/3. 

4.13 	That pursuant to the office memorandum of the 

Government of India dated 31.7.90, the Assistants 

working in the various departments of the Government of 

India were given higher scale of R&.1640-2900/-- though 

they did not have element of direct recruitment and 

were earlier in the pay scale of Rs.425-700/- like the 

Assistants in NEPA. 	This was done as a result of 

intervention of the Principal Bench of the Central 

Administrative Tribunal, New Delhi in its order dated 

19.1.96 'passed in O.A. No. 548/94. The order of the 

Tribunal dated 19.1.96 passed in O.A. No. 548/94 was 

tal<en on appeal before the Supreme Court. However, the 

SLP against the said order was dismissed by the Supreme 

Court and as such, the order dated 19.1.96 in O.A. No. - 

548/94 attained the finality. The contentions in the 

aforesaid case which were accepted by the Principal 

Seat, were that in respect of parity, no discrimination 

can be made in regard to -pay scale of Rs.425-800/- or 

Rs.425-700/-, if the nature of duties is same though 

the pay scale of Rs.425-700/-- was revised to Rs.1400- 

2300/- and the pay scale of Rs.425-800/- was revised 

to Rs.1400-2600/-. However, when by the office 

memorandum of the Government of India dated 31.7.90, 

there was further revision of scale of pay of 

Assistants from Rs.1400-2600/- to Rs.1640-2900/-, it 

was -held by the Tribunal that the similarly situated 

Assistants be given the pay scale of Rs.1640 -2900/- 

irrespective of the fact whether their pre -revied 

scale of pay was Rs.425-700/-- or RsT.425-800/-. 

~e 

'I 
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4.14 	That 	the similar issue once aoain came for 

consideration before the Principal Bench of the Central 

Administrative Tribunal, New Delhi in the case of All 

India ESI Corporation Ernpioyees Federation .....-Vs-

Director General, ESI & Am'. - O.A. No. 981/1994. The 

Tribunal in itsiudgment dated 17.99 took note of the 

earlier order of the Tribunal dated 19.1.96 passed in-

O.A. No. 548/94. In its elaborate judgment, the 

Tribunal took note of the fact that many organisations 

and departments of the Government of India inc:luding 

Central Secretariat have gien the revised pay scales 

of Rs.1640-2900/- to the Assistants. The examples given 

were of Assistants in attached nd subordinate offices 

of the Government of India like Central Bureau of 

Investigation, Central Administrative Tribunal, Border 

Security OrdInance Factory. Bard Employees, Crime 

Assistants in CBI,- Assistants in the •. Subordinate 

Offices of DIrectorate General of income Tax., offices 

of the Central. Board of Direct Taxes, Ministry of 

Finance etc.. The Tribunal-in the said judgment also 

took note of th •fact that the Assistants in Delhi 

Development Authority, an autonomous body under the 

Ministry of Urban Development who were drawing - the 

previous pay scale of Rs.425-700/- were given revised 

pay scale of of R.164-2900/ -  by order dated 7.10.96. 

It was also noted that Indian Council of Medical 

Research where Assistants are'appointed on the basis of 

100% by promotion were also given the same pay scale. 

Moreover, the Delhi High Court also allowed 	revised 

pay scale of Rs.1640-29.00/ t.o the Assistants and 

1. 



Stenographers of National Book Trust in C.W.P. 4842/96 

on the principle o? TMequal pay for equal work's. 

4.15 	That in view of the aforesaid, the Principal 

Bench of the Central Administrative Tribunal in its 

judgment dated 17.3.99 passed in O.A. No. 981/94 (All 

India £81 Corporation Employees' Federation -Vs--

Director General, ESI & Anr.) held that ESIC Assistants 

though equal like those in Delhi Development Authority, 

Indian Council of Medical Research National Book Trust 

and other Assistants attached with Central Government 

offices, are being treated unequally only in respect of 

pay simply on the ground that these Assistants of ESIC 

are promotées. Hence the Tribunal held that simply 

because the Assistants of ESIC are promotees and they 

were earlier drawing the pay scale of Rs.425-700/-

which was revised to Rs. 1400-2300/-- pursuant to the 

acceptance of the recommendation Qf the 4th Pay 

Commission, cannot be denied the revised scale of 

Rs,1640-2900/--. 

Applicants crave leave of this Hon'ble Tribunal to 

refer to and rely on the judgment of the Principal 

Bench of the Hon'ble Tribunal passed on 17.3.99 in O.A. 

No. 981/94. 

4.16 That moreover, many of the Assistants working in 

other org anisations who were not allowed the revised 

pay scale of Rs,1640-2900/-- on the ground that their 

mode of recruitment, classification etc. are 

• 	different, approached various Benches of the Hon'ble 

* 	Tribunal. 	These Berches of the Hon'ble 	Tribunal 
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examined the relevant portion of the office memorandum 

dated 31.7.90 and granted parity of pay sales to 

Assistants working in the departments like Bureau of 

Police Research and Development, Border Security Force, 

Indo Tibetan Border Police, Central Industrial Security 

Force, Intelligence Bureau, 398, Research and Analysis. 

Wing, Armed Force Headquarters etc. with Assistants of 

Central Secretariat service with effect from 1.1.86. 

Applicanti crave leave of the Hon'ble Tribunal to 

refer to these judgments of the different Benches of 

-1 

	

	 the Honble Tribunal at the time of hearing of this 

case. 

4.17 	That when pursuant to many of the aforesaid 

pronouncements of the 'various Benches of 	Central 

Administrative Tribunal, the pay scales of Assistants 

in various subordinate offices of the Government of 

India were brought at par with the Assistants in the 

Central Secretariat service with effect from 11.1986, 

the Applicants wrote a letter dated 1.7.95 to the Joint 

Consultative Machinery for Central Government 

employees. The attention was drawn of the Joint 

Consultative Machinery towards the lower 'pay scale of 

Assistants and disparity in the pay scale of Assistants 

in NEPA to that of pay scales of Assistants in other 

Central Government organisations. - 

Copy of the letter dated 1.7.95 is anneed as 

ANNEXURE—A/4. 

4.18 That the Joint Consultative Machinery vide reply 

dated 	11.7.95 informed the Applicants 	that 	the 
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grievance of the Applicants have been remitted to the 

- 	5th Pay Commission for consideration. 

Copy 	of the letter dated 11.7.95 of 	Joint 

Consultative Machinery is annexed as 	JEXURE-. 

4.19 That the Applicants also took up the matter with 

the Respondent No. 1 by submitting a representation 

dated 21.10.97 to take suitable action to revise the 

pay scale 'of Assistants working in NEPA to Rs.1640-

2900/-. The isue was also raised before the 

Respondent No. 2. 	The Respondent Not 2 	vide his  

letter dated 25.11.97 drew the attention- of 	the 

Director, North East Council, NE-I! Division, 

Government of India, Ministry of Home affairs towards 

extension of the pay scale of R's.1640-2900/- to the 

Assistants of NEPA. ' In his letter, the Respondent. No 

2 specifically stated that under the provisions of the 

office memorandum dated 31.7.90 of the Government of.  

India, the pay scale -of Assistants working in some of 

the attached offices of certain Ministries like Bureau 

of Police Research and develop,ment, Central 

Administrative Tribunal, Border Security Force, Central 

Bureau of Investigation, Subsidiary Intelligence Bureau 

etc. has been revised to Rs.1640-2900/-. it i&a5 

further stated that: the aforesaid office mernorand.im 

dated 31.7.90 is not specific if the enhanced scale of 

Rs.1640-2900/- can also be extended to Assistants in 

NEPA whose pay scale Is Rs.1400-2300/- (pre-revised).. 

Hence the Respon -dent No. 2 requested for suitable 

clarification at the earliest. . 
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Copy of the letter dated 25.11.97 issued by the 

Director,, NEPA is annexed hereto as ANNEXURE-A/6. 

4.23 That the Appellants also took up the matter with 

the Director, Grievances, Ministry of Home Affairs, 

NEPA by submittirg a representation dated 12.11.97. The 

Director, Grievances vide letter dated 27.11.97 replied 

that for upgradation of pay scales, matter has been 

taken up with the Ministry of Home Affairs and the 

clarification has been sought for. V 

• Copy of the letter dated 27.11.97 of the Director, 

Grievances is annexed as ANNEXURE-/7. 	 V  

4.21. That thereafter from the office of the Ministry V 

of Home Affairs vide letter No. 6/29/27-NE.1I dated 

17.12.97, the Respondent No. 2 was informed that the 

matter was taken up with the Integrated Finance 

Division and in their view the orders referred to O.M. 

No. 2/1/90-CS1V dated 31.7.90 of the Government of.  

India are not applicable in respect of Assistants in 

North Eastern Police Academy and they may be given the 

normal replacement scale of pay with effect from 

11.96. It was further stated that as regards grant of 

higher scale of pay, since it involves upgradation, the 

issue may be taken up as per order on the subject 

Hence, the specific observations of the office of 'the 

Ministry 'of Home on the said subject may be outlined 

thus 

(a) O.M. 	No. 2/1/90-CS. IV dated 31.790 is . not 

applicabl.e to Assistants in NEPA. ' 
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The Assistants in NEPA may be given the normal 

replacement scale of pay with effect from 1.1.96. 

As regards grant of higher scale of pay, it 

involves upgradation which may be taken up as per 

order on the subject. 

Copy of Ministry of Home Affairs letter dated. 

17.12.97 is annexed as ANNEXIJRE-A/B. 

4.22 	That the letter from the office of the Ministry 

of Home Affairs dated 17.12.97 contained the views of 

the Integrated Finance Division. It appears that the 

matter was not dealt at the appropriate level The 

letter in question has been issued by the Desk Officer. 

The letter only communicates the - views of the 

integrated 	Finance 	Division and it is 	not 	an 

- admjnjstrative order. The Applicants have reasons to 

believe that at a very subordinate level, the issue 

pertaining to the revision of the pay sca l es of the 

Assistants of NEPA, was handled by the Ministry ofHome 

Affairs, - Government of India and no appropriate 

corsideration was given to the case of the Applicants 

an merits. 

4.23 	That when the Applicants took up the matter with 

the Government of India in regard to correctness of the 

communication of Ministry of Home Affairs dated 

17.12.97 and illegality of the decision conveyed by 

Integrated Finance Division, the Applicants were 

informed that since the 5th Pay Commissioh has already 

• been constitut?d, therefore, it would be in the fitness 

0 
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of things if the matter is raised before the 5th Pay 

Commission. 

4.24 	That since the Applicants had already approached 

the Joint Consultative Machinery for presenting their 

views about the parity of the pay scales of Assistants 

of NEPA with that of other Assistants of different 

Central Government orcjansations, the Applicants had 

reasons to believe that the Joint Consultative 

Machinery would present their case before the 5th Pay 

Commission. tJrifortunately,.this was not to be. 

4.75 	That the 5th Pay Commission inits report dealt 

with the organizational set up of NEPA but remained 

silent about the pay scale of the Assistants of NEPA, 

The Applicants reliably learnt that the Joint 

Consultative Machinery did not even present their case 

before the 5th Pay Commission and the grievance of the 

Applicants were not looked into. In this connection, it 

should be noted that there are only three numbers of 

posts of Assistants in the NEPA and as such being very 

few in numbers, the Assistants of NEPA are normally 

ignored. 

4.26 	That pursuant to the revision of pay scale as 

per the recommendation of the 5th Pay Commission, the 

pre-revised pay scale given to the Assistants of NEPA 

i.e. Rs. 1400-2300/- was enhanced to Rs.4500-7000/--. In 

sharp contrast, the pay scale of those very AssIstant 	•. 

whose pre-revised pay scale was Rs.1640-2900/- was: 

revised to Rs.5500-9000/--. The anomally in the pay 	- 

scales of AssIstants of NEPAvis-a-vis the Assistants 

pw 
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of other Central Government organisations thus became 

glaring. 

4.27 	That in the aftermath of the recommendation of 

the 5th Pay Commission, when there was resentment 

amongst the employees of various organisatlons 

including the employees of NEPA, the Government of 

India, Mihist-ry ofPersonnel, Public Grievances and 

Pension issued an office memorandum dated 6.2.98 

providing for setting up of anomaly committees at the 

national as well as departmental•level consisting of 

representatives of official side and the staff side to 

settle the anomaly arising from the recommendations of 

the Pay Commissions The aforesaid office memorandum 

was iued in pursuance of an agreement reached with 

the standing Committee members of staff side of 

National Council (JCM) and the Government of India, 

Ministry of PersonneL. 

4.20 	That, however, in many organ isations, anomally 

conmittees were never set up. NEPA was no exception. To 

the knowledge of the Applicants, no anomaly committee 

was at work in NEPA. Morovor, nobody had any concern 

for only three Assistants of NEPA. . 

4.29 	That in connection of setting up of anomaly 

committees, the Government of India, Ministry of Home 

Affairs issued office memorandum dated 9.8.2001 to all 

the subordinate offices of the Ministry of Home Affairs 

and other organisations which are under it. Since 

there 	was 	no 	information 	from 	the 	different 

organisations of the Ministry of Home, including NEPA, 
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the Government of India issued yet another letter dated 

21.8.2000 directing the Respondent No. 2 	to furnish 

relevant information in regard to setting up of anomaly 

cQmmittee. 

Copy of the letter dated 9.8.2000 and 21.8.2000 

are a'iinexed as ANNEXURES-A/9 colly. 

4.30 	That the functioning of the departmental anomaly 

committees remained a distant dream:. This is evident 

from the office memorandum dated 9.7.2001 of' the 

Government of India 9  Ministry of 'Personnel wh'en the 

fact of non-functioning of departmental anomaly 

committees has been bemoaned. It is stated that there 

is 	no'departmental anomaly committee at work in 	NEPA. 

The 	Applicants 	'had reposed 	trust 	on the anomaly 

committee 	of 	NEPA to 	take 	up 	their case at 	an 

appropriate forum and to redress their grievances 	Now 

the Applicants believe that no fruitful purpose would 

be served in waiting any further. The denial of 

appropriate pay scale to the Applicants is a continuous 

wrong and there is no other remedy left for them but to 

approach this Hon'ble Tribunal for the redressal of 

their grievances. 

4.31 	That after, the recommendation of the 5th Pay 

Commission in few other organisations under the 

Ministry of Home 9  the pay scales of the Assistants have 

been ' revised from Rs.14002600/- to Rs.00-8000/. 

This is the situation so far as the pay scale of the 

Assistants inthe office of the Commissioner ofBorder 

is concerned. 'interestingly there is no recruitment 
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rule in regard to the post of Assistants in the office 

of the Commissioner of Border and the post of 

AssIstants is filled through deputation. 

4.32 	That in the Ministry of Environment, Department 

of Forests, the post of Assistants in the Regional' 

Offices of the Ministry of Environthent is a Group-B 

non-gazetted ministerial post and it is given the 

revised pay scale of Rs.5500-9000/- (pre-revised 

Rs.1640-2900/-). The recruitment to the poet is 

governed by - the Regional Offices of the Ministry of 

Environment and Forest (Group-B Posts) Recruitment 

Rules, 2000. As per the recruitment rules, the pst of 

Assistant is a promotional post which is filled up by a 

method of promotion from amongst the cadre of Upper 

DIvision Clerk. It is interesting to note that the.post.• 

of Assistant in NEPA is also a promotional post and it 

is filled up from the cadre of Upper Diviion Clerk. 

4.33 That the Assistarts in the office of Registrar 

General, Census under the Ministry of Home are given 

the revjsed pay scale of Rs.000-8000/- with' effect 

from 1.196. The Assistants in this office were earlier 

given the pre-rovised pay sca]:e. of Rs.1400-2300/. The 

post of AssIstant in the office of Registrar General, 

Census is also a promotional post and it is filled up 

from the cadre of Upper Division Clerk. The post is 

also filled up by method of transfer on deputation, or 

transfer. 

The relevant documents showing the pay sale of 

Assistants in the Regional Offices of Ministry of 

Environment, Registrar General, Census etc. are 

annexed as ANNEXURES.-A/1.0 colly. .. 



4_P..' 	 - 
S 

4.34 	That even in the North Eastern CoUncil the 

Assistants were given the pay scale of Rs.210-530/-

prior to 3rd Pay Commission report. After the 

recommendation of the 3rd Pay Commission, the pay scale 

of Assistants was revised from Rs.213-530/- to Rs.425-

700/- thouh in all other departments of the Government 

of India, the Assistants were given the revised pay 

scale of Rs.425-800/--. In the case of the-Jorth Eastern 

Council, the revised pay scale of Rs.425-800/-- was only 

given to the then existing Assistants and those 

Assistants who joined thereafter were given the lower 

pay scale of Rs.425-700/-. On recommendation of the 4th 

Pay Commision, the pay scale of Rs.425-700/- was 

revised to Rs.1400-2300/- and the pay scale of Rs; 425-

Bø0/- was revised to Rs.1400-2600/-. As a result of 

resentment amongst the Assistants of the North Eastern 

Council, when the North Eastern Council Secretariat 

(Group C Posts of Assistants) Recruitment Rules, 1995 

were framed, all the Assistants of North Eastern 

Council was given the pay scale of Rs.1400-2600/-. 

After the recommendation of 5th Pay Commission, the 

Assistants of the North Eastern Council are presently 

given the revised pay scale of Rs5000-8000/-Th4s is in 

sharp contrast to the Assistants of NEPA who are 

getting the revised pay scale of Rs4500-700/-. It is 

noteworthy that even in the North Eastern Council, the. 

post of Assistant is a promotional post which is filled 

through the method of promotion from the feeder cadre 

of Upper Division Clerk or transfer on deputation. 

Hence, in regard to the source of recruitment, there is 

I 
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,no differerce among the Assistants of 

Council and Assistants of NEPA. HoweVer, 

similarly situated, the pay scales of 

North Eastern Council and the assistant 

not the same. In this connection, it is 

North Eastern 

despite being 

Assistants of 

of NEPA are 

pertinent to 

reiterate that previously, NEPA was under the control 

of North Eastern Council and even now the North Eastern 

Council exercises budgetary and financial control over 

NEPA. 

The North Eastern Council Secretariat (Group C 

Posts of Assistants) Recruitment Rules, 1995 - are 

annexed as ANNEXURE-AL11. 

4.35 That at present amongst the Assistants of Central 

Secretariat Service and other Assistants working in 

different attached and subordinate offices of the 

•Department of Home, Ministry of Home Affairs and other 

departments and offices of various other Ministries, 

there are three different pay scales i'n operation. The 

Assistants of Central Secretariat Service are given the 

pay scale of Rs.5500-9000/-(pre-.revised Rs.1640-200/-) 

the Assistants working in various other subordinate and 

attached offices of the Department of Home, Ministry of 

Home Affairs are also gettIng the aforesaid pay scale 

of Rs.550-9000/-. The similar pay scale is also being 

given to •various other Assistants working in 

subordinate offices of different Ministries of the 

Government of India. Many of these Assistants have got 

this benefit by approaching the various Benches of the 

Central Administrative Tribunal. Examples, in this 

connection can be given of - Assistants of ESIC, 

vv 

t 
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Central Bureau of lnvestigation, Central Administrative 

Tribunal 5  Border Security Ordinance Factory 	Board 

Employees, Crime Assistants in Central Bureau 	of 

Investigation, Assistant in Subordinate Offices of 

Directorate General of Income Tax, Offices of the 

Central Board of Direct Taxes, Ministry of Finance, 

Delhi Development Authority, Indian Council of Medical 

Research, National Book Trust, Regional Officesof the 

Ministry of Environment and Forests etc. 

There are also Assistants working in some øf-" the 

subordinate offices of the Government of India like 

office of the Fegistrar General of India, North Eastern, 

Council s  office of the CommissiOner of Border who are 

getting the revised pay scale of R500000/- (pre-

revised .Rs.1400-2600/--. 

However, all over India, the Assistants of NEPA 

are possibly the only Assistants who are getting the 

revised pay scale of Rs4500-7000/- (pre-r'evised 

Rs.140-2300'-). Considering the fact that the NEPA is 

under the Department of Home, Ministry of Home Affairs, 

it is unfortunate' that the Assistants work'ing with this 

Academy are being discriminated in the matter of scale 

of pay despite being similarly situated with all other 

Assistants working under various departments and 

Ministries of the Government of india. 

4.36 That being faced with this anomalous situation 

when the similarly situated Assistants were being given 

different pay scales, the Applicants protested at the 

P If 
V 

&__1' 	appropriate level. During this time, in the aftermath 
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of the implementation of the recommendatii in of the 5th 

Fay Commission, there was also resentment amongst other 

employees in regard to their pay scale. In view of. 

this situation, the Government of India in order to 

remove the anomall y took a decision to set. up 

Departmental Anomally Committees. 

4.37 	That at last the Government ol India, Ministry 

of Personnel, Public Grievances and Pension 	vide 

office 	memorandum 	dated 	5.11.98 	provided 	for 

constitution of Departmental Anomalies Committee by 

nominating 	staff 	side 	representatives 	on 	such 

committees by the Secretary, staff side of . the 

respective councils from amongst the members of the 

Departmental Council only as it existed as on 4.5.95. 

However, ,no appropriate step was taken by the different 

Departments and Ministries including subordinate 

offices towards implementation of the said directives. 

4.38 	That the Governnient of India, Ministry ........ 

Personnel in Its office memorandum dated 9.7.2001 i&,hich 

was forwarded for necessary action vide endorsement 

dated 17.8.2001 to all the attached and - subordinate 

offices of the  Ministry of Home and other offices under 

various departments and Ministries, drew the attention 

of all the Departments and Ministries towards non-

implementatian of the constitution of Departmental 

Anomally Committees and it.was emphasised that the 

immediate action may be taken towards such 

implementation. 	 . 	 ... 



4.40 That theApplicants do 	not have any hope left for 

the 	redressal of their grievances from 	administrative 

p.- 
bodies. They have been treated unequally despite 	being 

equal 	to the Assistants of Central 	Secretariat 	under 

the 	Ministry 	of Home and the 	Assistants 	of 	various 

other 	organisations under the Ministry of 	Home. 	Even 

the source of rocruitnent of the Applicants 	is similar 

to 	the source of recruitment of Assistaits working 	in 

various other subordinate offices under the Ministry'of 

Home Affairs. The Applicants as Assistants of NEPA form 

class. The fact that the poet of Assistants in 	NEPA 

is 	filled 	by 	method 	of 	promotion 	cannot 	make 	it 

different 	than 	the 	post 	of 	Assistants 	of 	other 

organisations 	under the Ministry of Home. The 	law 	is 

4 
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Copy of the office memorandum dated 9.7.2001 with 

its endorsement dated 17.8.2001 is annexed as 

ANNEXURE-A/12. 

4.39 That the Applicants do not have any knowledge as 

to whether or not in other departments Departmental 

Anomally. Committees have been constituted. However, 

till this very date, no Anomally Committee has been 

constituted in NEPA. The Applicants accordingly vide 

their letter dated 5.9.2001 requested the Respondent 

No 2 to set up the Departmental Anomally •Committoe 

which may look into the grievance of the Appellants in 

regard to the lower pay scale that has been given to 

them. 

Copy of the letter dated 5.9.2001 is annexed as 

ANNEXURE-A/13. 	. 
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settled that no discrimination can be made on the basis 

of source of recruitment. The Applicants performed the 

work exactly similar to the Assistants of 	other 

organisatians. Their qualification is same 	and as 

such, they are entitled to be given the similar pay 

scale. Hence, in the facts and circumstances of the 

case any of the two pay scales may be given tot he 

Assistants of NEPA i.e. either the pay scale of 

Rs 55c30-9000/- or Rs. 5000-8000?--. 

4.41 That it is pertinent to mention that initially on 

implementation of the recommendation of the 4th Pay 

Commission in September 1997, the pay scale f the 

Applicants were initially revised to R9.5000-8000/-

with effect from 1.1.96. However, the benefit of this 

revised pay scale of Rs.5000-8000/- was given tot he 

Appliants only for a period of two months i.e. October 

and November 1997 and immediately thereafter the pay 

scale was reduced to Rs.4000-7000/-- with effect from 

1.1.96 and consequently the excess amount paid for two 

months was deducted from the pay bills of the 

Applicants. 

4.42 	That.the Applicants sought the redressal of the 

grievances at the appropriate forum, but having been 

denied the relief, they file this application bonafide 

to secure the ends of justice. 

5. GROUND FOR RELIEF WITH LEGAL PROVISIONS I 

5.1 Because the denial of pay scale of Rs.5500-9000/-

or Rs.5000-S000/- to the Assistants of NEPA  is-

disi--riminatory and violative of Article 14 and 16 of 

the Constitution. 

11 
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5.2 	Because tho'Assistants of NEPA perform the work 

similar to the Assistants ofother organisations and 

offices 	under 	the Government 	of 	India; 	Their 

- qualification is same and in many cases even the source 

of recruitment is also same. As such, the Applicants 

7 	

are being denied the parity in pay scale without any 

LI 
	 intelligibl'e 	differentia 	and the 	rationale 	and 

objective criteria. 

5.3 	Because including the Principal Seat of the 

Hon'ble Tribunal as well as.its various other Benches 

El have held in different pronouncements that the 

Asslstnts woPking in different departments, attached 

and Subordinate offices of the various Ministries of 

the Government of India, should be treated equally in 

the matter - of pay scale. It has also been held that no -

disrjmjnatjon can be made between the Assistants on 

the ground of difference in their source of 

recruitment. 

6 DETAILS OF REMEDIES EXHAUSTED : 

That the Applicants state that they have no other 

alternative efficacious remedy except by way of 

approaching this Hon.'ble Tribunal. 

7. MATTERS NOTPREVIOUSLY FILED OR PENDING BEFORE ANY 
QTHER COURT : 

The Applicants further declare that no other 

application, writ petition or suit in respect of the 

subject matter of the' instant application is filed 

before any other Court, Authority or 'any other Bench of 
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the Hon'ble Tribunal nor any such application, writ 

petition ore sUit is pending before any of thern 

B. RELIEFS SOUGHT FOR 

8.1 Declare that the Applicants are entitled to be 

given the enhanced revised pay scale of Rs.$500-

9000/- and/or in the alternative Rs.5000-8000/-. 

8.2 Direct the Respondents to give Applicants the 

enhanced revised pay scale of Rs.00-9000/-

and/or in the alternative Rs.5000_8000/*, 

	

8.3 	Pass such other order/orders as this Honble 

Tribunal may deem fit and proper in the facts and 

circumstances of the case. 

	

8.4 	Cost of the applicat:ion. 

9. INTERIM ORDER PRAYED FOR : 

10. . . . . 

The Application is filed through Advocate 

11. PARTICIJLARSOF THE I.P.O. : 

I.P.O. No. 	: C 	?- o2/ç 

Date 	 : 

Payable at : Guwahati. 

12. LIST OF ENCLOSURES : 

As stated in the Index. 

I 

Verification........ 
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VERIFICATION; 

I, 	am Krishna Goswami, son of Shri Rajendra Ch 

Gc3swami, Assistant, North eastern Poflce 	Academ, 

Umsaw, Umium, District Ri-bhoi, Meghalaya, P1N-793123, 

do 	hereby solemnly affirms and vorify that 	the 

statements made in the accompanying application in 

paragraphs 

are true to my knowledge ; those made in paragraphs 

being matters of records are true to 

• my information deiived therefrom and the rest are my 

humble submissions before this Honble TribunaL, I have 

not suppressed any material facts 

• 	 And I sign this verificajon on this the 2 	ay of 
November 2001 at Guwahatj. 

• 	
k);/ 

( 

1 
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- 	 ANNEXURE A/ $ 

No. III. 1412E3/8/8ø-NE, I I 
Government of Iridia/harat Sarkar 

Ministry of Home Affairs/Griha Mantralaya 

New Deihi-110001, the 17th Feb. 1983 

N C) I I FJ C A T I 0 N 

In exercise of the powers conferred 
by the pravlso to article 39 of the Constitution, the 
resident hereby makes the following rules reulating 

the method of recruitment to Group MC" and Group "D" 
posts in'the office of the Commandant, North EastePn 
Police Academy, Farapani, tleghaiaya : - 

1. Short title and commencrnnt 

Thee rules maybe called the North Eastern Police 
Academy Earapani (Group 'C and Group 'D 	posts) 
Recruitment. Rules, 1983. 

They shall come into force on the date of their 
publication in the official Gazette. 

2. application 

These rifles shall apply to the posts specified in 
column it of the Scheduled annexed hereto. 

3. Number classification and scales of pay 

The number of posts, their classification and the 
scales of pay attached thereto shall be as 
specified in columns 2 to 4 of the said schedule. 

4. Method of recruitment ae limit and guaUficatiQj 	: 

The 	method 	of 	recruitment, 	age 	limit, 
qualifications and other matters relating to the 
said posts shall be as specified in column 5 to 13 
of the said schedule. 

5. Disqualification, No persons - 

who has entered into, or contracted a marriage 
with any person having a spouse living or 

who, having a spouse living, has entered into 
or contracted a marriage with' any person shall 
he eligible for appointment to any of the said 
posts. 

4ttested 

Provided that the Central Government may, if 
satisfied that such marriage is permissible under 
the personal law applicable to such persons and 
the other party tot he marriage and that there are 
other grounds for so doing, exempt any person from 
the operation of this rule. 



6 Rower_to-relax , 

Where the Central Government is of the opinion 

that it is necessary or expedient so to .do, it 
may, by order, for reasons 'to be recorded in 
writing, relax any of the provisions of these 
rules with respect: to any class or category of 

persons, 

	

7, 	_•n. 

Nothing in this rules shall effect reservatic1S, 
relaxation of age limit and other concessions 
required to be provided for the Scheduled Castes, 
the Scheduled Tribes and other special categories 
of persons in accordancy with the orders issued by 
the central Government from time to time in this 

regard. 

Sd/- 

(Miss Neeru Nanda) 
Deputy Secretary to the Govt. of India 

No. 111.14028/8/80-NE4111 the 17 Feb. 1983 

Copy to 

Estt. RR, Deptt. of Personnel & A.R. (with 10. s/cS) 
CS.I Section, Deptt. of Personnel & A.R. 

3.. The Secretary, North eastern Courci1 Secretariat, 

Shillonc4. 

	

4 	The commandant, North Eastern Police 
	cademy, 

Barapani, UMS(W, MeghaiaYa (with four s/cs). 
The Ministry of Law (Deptt. of Legal ffairS), New 

Delhi. 
10 spare copieS. 

(MiSs Neeru Nanda) 
Deputy Secretary to the Govt. of Inia 



S C H E U D U L E 

(Extract only) 

4 Name of the post 	: Assistant 
Number of post 	2 '(subject to variation 	 - 

dependent on work load) 

Classification 

	

	: General Central Service 
(Group NC" Non-Gazetted) 

Scale of pay 	: Rs.125-15-0-E15-560--20-700/-.. 

Whether selection : Not applicable 
or non-selection 
post 

Age limit for di'rect 	Not applicable 
recruits 

Education 	and 	other : Not applicable 
qualification as required 
for direct recruitment 

S. Whether age and 	educa- : Not applicable 
tional qualification pres-
cribedfor direct recruits 
will apply in case of - - 
promotees 	 - 

Period of probation, if 	Two years.. 
any 

Method 	of 	recruitment., : By promotion failing which 
whether by direct recrui- 	by transfer on deputation.. 
tment or,  by deputation/ 
transfer and percentage of 
the vacancies to be filled 	 / 
in by various methods 

In the case of recrui- 	Promotion. 	From 	Upper 
tment/by promotion/ depu- 	Division Clerks 'of 	the 

/ 	tation/transfer or or for 	Deptt. having minimum 5 
from 	which 	promotion/ 	years regular service in 
deputation/transfer to be 	the grade.. 	Transfer on 
made 	 deputation/transfer 	from 

central/State/Union Terri-
tory Governments having t 
least 5 years regular 
service as Upper Division 
Clerk or equivalent posts.. 
(Deputation period shall 
ordinarily not exceed 3 
years).. 

-, 
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ANNEXURE.A/Q 
No.2/1/90-cs.Iv 
Government of India 

Ministry of Personnel, Public Grievances & Pensions 
iepartment of Personnel & Training 

New Delhi, the 31st July, 1990, 

Of fice/77ernorandum 

Revision of Scale of Pay of Assistant Grade of 
Central Secretariat Service and Grade 'C' Steno-
graphers of Central Secretariat Stenographers 
Service. 	 - 

The undersigned is directed to say that the question 
regarding revision of Scale of pay for the post of Assistants 

the Central Secretariat etc., has been under consideration of 
the Government in terms of order dated 23rd May, 1989 en 

by the.Centraj. Adfninistratjve Tribunal, Principal Bench, New Delhi for some time past. The President is now pleased to prescrjbeu in the revised scale of Rs.164060_2600_ ':E8.75...29oQ for the pre-revised scale of 
.560-20-700...E325 OO for duty posts included in the Assiant .Grade of Centr- Secretariat Service and Grd 'C'Stpo grap rz-taria hers 

Service wtj 
The same revised pay ale will also be applicable 

~I;L
o~

.1911 s6t
;nts and Stenograph5 in other Organisaj5 Like 

DMin.stry of Sxternal Affairs which are not participating in 
Seyi. and Central Secretariat 

*.stenographers Service but where the posts are in_cOmpab1e ;. 

grades with same classification and pay sCa.es and the method Of recruitment through Open Cornetitiv Ex in tion is also :. the same. 

20 	Pay of the ASsistants and Grade 'c' Stenographer5 in - POsition as on 
1.1.1986, shall be fixed in terms of Central • Civj3 Service (Revised Pay) 

Rules, 1986. The anployees Concerned shall 
be given option to opt for the revised scale of pay from 

1986 or subsequent date in terms of Rule 5 ibid, read with Ministry Of Finance O.N. No. 7(52)-E.III/86 dated 2 2.12.1986 & 27.5,1988 in the form appended to Second Schedule of the rule ibid. This option should be exerci 	 three months of sed within 'the date of issue of this O.M . The option 
. 	

shajj. be  final. 	 cnce exercised 

30 	
ormal amendment to CSS(pp) Rules, 1986 will be •issued in due course. 

4 	This i ssues with the concurrence of Ministry of Pinance, (Department of Expenditure) vide their U.Q.N0. 
7(43)/I/9 dt.30,7,90 

Sd/ - 
(Gurnthal Singh Pirzada) 

Under Secretary to the Government of India 

i/0i0890- 

.. 

,•• 4. 

Subject: 
r 

, 

J4r 

.5. - , . 

Asle.Stei 

p. K. Tiwarl 

AdK 0949  
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rnirp 	or Indi. 

Ilinistry of Hoffn n rrl i r :*.  

Now Delhi, .'tn(I 1• hr' ?nd Jul y , 1 992 

j - prftrLflnNQU(1 

Subject: Revision of pay s';31e5 of the As5jstants/Stonoqrph
8 rS 

in the Indian Council of flodic.l fl'jsoarch. 

The undersigned is directed to refer to t)...P1ini3trY'S 

ar%dorsenWt of even number dated the 17th June, 1992 for
warding 

•OepartriOnt of Cxpenditure U.O. No.6 (76 )/IC/91 d3toci the 

• 	;.•, 26th May, 1992 on the cubject rf ,  itioned above and to say that 

tt Cabinet Soctt.. are pressing hard for collecting the Informa- 
J. 	

4
.tion within a. definite time franl 2  so that the sa3 could! placod 

fore the Committee of Secretaries for taking n urgent 
doci5iofl 

L 	 h in the matter. In view of tis, it is requested thit the requl-

site information I3) plOasO be furnishod to I1HA without any 

N.kl
further delay buk not earl1r than 10th July, 1992. 

	

2. 	rIiI niiy pinion be trontod 	mont uiqOnL 

, 	3. 	Hindi vornion will follow. 

C 
(: 	 • '.-••4 

( s.0 . SAKNA ) 
Si( Dii ICEI1 

To 
All attachgd/SUbOrdinatO dii ices or MHAA) OL,4JOJI 

0OP&T/1DAR&PcA)OP&PW Cxcept tLR8'. 

All statutory orgafliSQtiOnS/COmm1S0/c0mutt093/ 

-. 	 Panels etc. under 

All 1ff Administrations 	inance 50c Lt.,riCs). 

ncO, Deptt. of CxpOnditiiLU Ministry of F in  
(Shri C.C. Gupta, Under Secretary) 

20 Spare copies. 

• 	
/ 

- 

all 

gge s ted 
	;........ 

kL 
,.TiW4nI 

I 

ri 

Ii 
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Dated Barapani,the 1 s"3uly/95. ( 

From :: Shri 
North Eastern Police Academy, 
Govt. of India,Ministry of Home Affairs, 
Urns aw-Barapani-7931 23, 
Meghalaya 

To 
The Sec re tary 
National Council(Staff Side), 
Joint Consultative Machinery for Central 
Govt. Employees ,1 3-C , Ferozshah Road, 
New-Delhi-i 10001 

Subject :: SUPERVISORY POSTS IN OFFICE STAFF WORKING 
IN ORGANISATIONS OUTSIDE THE SECRETARIAT-
IMPLEMENTATION OF PAY COMMISSIONTS REPORT. 

Sir, 

YOU being the JCM and only authority of the Central 
Govt.Employees to look-after the benefits and Welfare of 
the staff,your kind attention is invited to Ministry of 
Finance,Deptt.of Expdr. ,Implernentatiori Cell,Uew Delhia 
ON No.F 23(4)/1Cf90,dated 28/2/92,endorsing the 4th Central 
Pay Commission's Report Vide Paragraph 11.33. 

As you are aware that the posts of Assistants are 
of supervisory nature and we are too in that grade carrying 
the Pay scale of R. 1400-2300/-p.mo our office has recommended 
the case to the Deputy Secretary (NEC), Government of India, 
Ministry of Home Affairs, NE.II ivision vlde letter Uo.A.14016/ 
2/86-Estt/404-05 dtd. 12/05/92 to review the matter basing 
on Govt of India's above quoted memorandum. 

But it is regretted that our grievances has not been 
considered till date whereas pay scale of Rs. 1640.2900/-p.m. 	r have been given to the staff of a few & other subordinate 
department including the staff of Indian Council Medical 
Research we.t, 1/171986. 

Having no ±k other alternative, I am now approaching 
you seeking redressal of our plight to have the pay scale of 
Assistants zn the scale of P. 16140-2900/-p.rn.1.finalisation 
of the scale in the 5th Pay Commission so that fair deal and 
justice previils. 

In v.ew of the above, I would like to request you to 
impress upon the Government to settle the issue uniformly 
so as to avoid parity on Pay. 

• 	 A line of action is solicited. 

Yours fajç thfully, 
i< 

	

-.; 	
'>- 

Attested 

/ Assistaflt, NEPA 
UTnsow, 

. 
g. TiwdP 



• Nc-J.9 5/64 

ANNEXURE - Al 
Tele 36 

NATIONAL COUNCIL (Staff Side) 

/9ee 

13.C. Ferozshah Road, New Delhi-I 10001 

Dated 11th July, 1995 

• -•• 

Shri R*K,GosWaMi# 
Assistant. 
LE.Police Academy, 
tbvt. Of India, 
Ministry of Fame Affairs, 
Unsaw..Barafli 	793123 

ha1aya (AssamF 

Subject:" SupervisorY posts in Office Staff 
working in OrganisationS outside 
the Secretariat Inpierneritation 
of pay mmissiofl's Rort. 

S •• • 
Dear sir, 

with reference to your letter dated Ist.July, 1995, 

I am directed to inform you that the above item has 
been remitted to the 5th pay Commission for consideration. 

Shri A.C.Bhuyan & shi P..Bhatt8charjee may also be 

informed accordingly. 

Atte$Sti 

p• X. TIwAri 

Yours faihfu1ly, 

(T. i 

for Secretary 

... . 
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Govt of India 
Ministry of Home Affairs 

North Eastern Police Academy 

Umsaw 793 123 Umiam Mechalava 

No. A. 140 16/1/94EsttJ LS(S 	
Date  - "f ~/I/ / q) 

To 

The Director (NEC) 
N E H Division 
Govt of India 
Ministry of Home Affairs 
North Block, New Delhi 110 001 

Sub 	Extension of revised pay scale of R.s. 1640-2Qoo/ (Pre-reviced) 
to Assistants in NEPA 

- clarfficatjon reiardin 

Sir/ 7  

The Assistants working in FPA have repre-,ented that their existing pay 
scales' of Rs 1400-2300/- may he revised t o  Rs IMO - 2000L hacint on the recommendation of the 4th Central Pay Comniissiri In this connection it may he 

/
/ mentioned here that NEPA, which was estahlishe(J 

in 17 as a project of NEC. is a Subordinate Office of Ministry of Home Affairs The pcc of Accictant of this department is in the pay scale of Rs. 1400-2300/- (Pre-revjsed) and is tilled up by promotion from the /post of UDC in the pay scale of Rs. 1200-2040/ Precen'k' there are three Assistants in / the Academy. 

The 41h Central Pay ('ommission vide Para 1133 recommended that "Ihere is a Ileed.for hr/,g/ng some iini,hrmji in th' c( /' of far /'C/Olf' /179 /0 ('/ Of F? v 650-12001- and a/co in  The  designa,j,,c 
 ()ffP(s (flj(/' FI7, cefflra/ .secr9kiria/ Go'i may re)'/(',c' //w Oostio, k0('p//u' O 

 thilles a,pd re,sponxi/,j//,ie,c (?f/hi' ,Y)cI /fl .'1l/'9rvii' 	"I on/ 'thep f C/f'I?/?/ ((UifbPs Three .c/andard levels of sI'pervi.cop' ports mm' he in ct uh'v f /?c /JOO-? 	-. Pc M40- 29001- andR. 2000-3200' with .cuiia/,/i' (/('sity?a/j(;?c" 

4ttested 	
('ontd 	2 

Tit'4'l 

AJ'. .je 

1 

,1 



• 

L . 

,a 

ilk 

AiaJ;' 	
, 

/2Lc' ,2" :,tC'- 

4"" J-1e (' 
(cO/ 

Ie/ 

Under the VOvlSItiris Of e QM, No. / I/o C5.4 Q 3117190 (Ctpy Enclosed) Of Govt of India, Ministry of I'crsonncl, Public Grievnces & Pensions, • Deptt of 
Personnel & Training, New Delhi, the pay scale of Assistants working in 

of the attached offices of certain Ministries like RPR&'E) CAT. 11SF. CR1. SIR. etc lisa been 
revised to Rs. 1640-2900/- The Mid O.M C)t 31/17/1990 is not specific if the r 

	

	enhanced 
scale can also be extended to Acsstants in NrPA ' hose pv ccale is Rs 14(() 

23004 (Pre-revised). Suitable clarification in this reuan ma please he communicated at 5 	ti 

- 	 flithf,lI' 	 / 

- 	asa 

	

., 	
'01

4,11,1 	$J 

(1 c 2!! 	i,(, 

(V7 
Y 	2 

C 
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Govt of India 

Ministry of Home Affairs 

North Eastern Police Academy 

Umsaw 793 123 !Jmiani MegIIaa 

,tNEYTTRI A17 

No. NEPA/X/2/97/, - 7 / 
	

1)are 

To 
Shri R K Goswanii 

Assistant, N E Police Academy 

Umsaw, Meghalaya 

Sub 	 Redressal of glievances. 

Ref 	 Your I epresenlation dated 121I! 

I have carefully e.aniined your representation cIa'd 2 	7 lii thr connection 
am to say thn - 

I. 	 The Academy has only three Assistants in the surcrvisory ievel to lookafler the 

day to day R.inctioning of various branches of the Academy These posts .vere created initally 

keeping in view the then work load. In view of the enhanced responsibilities, a Committee was 

constituted during 1995 to suggest creation and upgradation of posts etc in NEPA Subsequently 

an IntemaI Work Study Team of Ministry of Home Affairs h 9ad conducted a study vith a view to 
consider creation/upgradation of posts in NEPA. It was then suggested to create a post of Section 
Officer in the scale of Rs. 2000-3500/- in order to open priiotional avenues to the satif working 

in orn, 

Further, the post of Administiative OfTiccr would be ie.ci:t!ctI vety sliottly. The 
undersied and Dy Director (A) had personally gone and disciised the n:ttct Wth officials of 

Ministry of E{ome Affairs. Suitiable orders in this regard is epccted 'thin a period of 112 
months. The re-creation of the post of AO would enable upward inovei;icii of around 7 officials 
and your case could be considered in terms of its meritts. 

With regard to the upgradation of your pay scale, I am to say that I have already 
moved a case vide letter No. A 14016/l/94-Esttl Dt. seeking clarificazion in this regard and 

hopoful that .Ministrv of I lome Affairs would agi cc to the proposa 

In view of the limited sta IT a ai able to N. l P .\ to I lleel the ever increasing 
responsibilities, it may not be in the interest of :hc admittistrat or' to spare ei, permiced and senior 

staff in the supervisory level on deputation without suitabit substitute now Hovevcr in case re-

creation of the post of AO and the resultant promotions not ('oi t!ieonirrii v dliii 	months, to 
supporl your career interest your application for deputation to aiv depart iricrit could be re-
ciidcret 

• . 	 ' 	
((iLJ?( 

LCIiandrasekhrn) 

Attened 
	 Director Grievances  

.1 

P. K.. TiwaI 

are 



ANN3P.''/ 

BY REGD. PO[ 
No.16/29/97—NE. I I 
Government of India 

Ministry of Home Affairs 

North Block, New Delhi-110001, the 17th Dec.1997 

To 

The Director, 
NorthEastern Police Academy, 
Umsaw, Meqhalaya, 
SI4I LLONG-793001 

Subject 	Extension of revised pay scale of R,.1640- 
2900/- (pro-revised) to Assistants in NEPA, 
clarification regarding 

Sir, 

	

I am directed to refer to your letter 	No. 
A.14016/1/94--Estt/5685 dated the 25th November 1997 on 
the above subject. This matter"has been taken up with 
the Integrated Financ:e Division. In their view ., the 
orders referred to in O.M. No. 2/1/90-CS.IV dated 
31.7.90 of Government of India, Ministry of Personnel, 
Public Grievances and Pensions, Deptt. of Personnel and 
Training, New Delhi are not applicable in respect of 
Assistants in North Eastern Police Academy. They may 
he given the normal replacement scale of pay with 
effect from 1.1.1996. As regards grant of higher scale 
of pay 1  it involves upgradaion, which may be taken up 
as per orders on the subjct . 

Yours. faithfully, 

Sd!- 17.12.97 

P.K. Banerjee 
Desk Officer NE.II) 

Attested 

P. K. Tiwari 



ANNEXTjRE A/S C 

now 

IMMEDIATE 
REMINDER 

No,19011/7/2090-Fivance4I 
r'crnmcnt of ndia/13harit Sarkar 

i\Thstry of Home 
A;firs/Grih Maitralaya 

New Dcliii, the 	August, 2000 

OF1rICE MEMORANJ)UM 

Sub: Setting up of Anamoly Committees to settle the anamolies arising out of the 51h 

Pay Commission's recoinmendatiom;. 

• The undersigned is directed to refer to this Ministry's letter of even number 
of 	 dtd.5.4.2003 on the subject mentioned above and to say that the required information 

pertaining to your division is still awaited in this Ministry. 

2. 	It is rcauc.ted that rcqtiisite infornin'.ion pertaining to your division may kindly be 
sent to Ibis Ministry urp.cntly. 

1 
(P.K. 	N4 ) 

r' 	 DEIUTY FINANCIAL AD JSEI 

(tA. 	As 1)crJ: lc iSI enclosed: 
attached sobord ne 	o 111cc s of MI1,\/DOL/DOJ/DOJ&KA/DOP&T/ 

•.DOAR&.PG/I )( P& P\V (5 copies) cach and 20 sparc copiCS to Pr.A.O.MHI\ ond 

Mi nisiy of loii1ol PCi. and Pensinii 

, - 	2. 	All statutorY organisations/Commi;sions/CommittCCS/PaflelS etc under MHA' 
b-.- 	DOL/DOJ/DOJKA/DOP&l /l)or&PWi'(5copics each). 

All UT ,\dminisi ration (Finance Secretaries). 
Ministry ut lionic A flairs -All Officers/Sections. 
Ministry of Personnel PG. and Penions4w1I OfliccrslScctions. 

Department cr Official I .uuagcti\t I 011iccrs/Scctions. 
1. 	Department of Justice -All Officers/Sections. 
S. 	Department of .1 ainiiiu and K ashni r ,\ hal rs -All Officers/Sections. 
9. 	A\ 2onaI couneds. 

4UeSted 

(7r1 
lfL 

P. K. Tiwar1 
M' 
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1RII 

Nc. 1/MISC/2000 E. II 
government c'f India 

inistry of IIoi'e Affairs 
(N.E. DiviSiOfl) 

New Delhi, 
Dated the 21st Augusts200 0  

To 

1. 	Shr 	L. Chuaunc2Os 
ySecretaryt 

Eastern Co%:nCll , * 
Sni 1cq-193001. 

1 

RIP 
1110 

199 
Root 

2 	 Th 
h E;t P0) icr,  Academy, 

1ea1aya. 

Subjct 	Set:ziflJ 	up of 	4namoly Committees to 
ett1c the anarncLieS arising out of the 
5th Pay ComniSiOfl'5 recommendations. 

Sir1 

log 

• 1 

I 	tJreCLd to enclose herewith a copy 

of th is 	ini 	ry 	0•.0.ig011I7/2000F111' 
th A.cut,2OOO on the subject mentioned 

d-ted 9  
bove nd to rr 1uC5t that the relevant information 

on the abc'/" 	jh ict may urgently be furnished to 
	........... :pti 

this 'tl 	
nq further necessary action 

in  

Yours faithf ily 

hmid' 

ti.lIrhlJ 	
SectiOn Qffr(NE.U) 

laws 
p. K 

ci  
Tiwdrj 

,4 

I 
I 



Lu1ajL) 1I 	A(j' 11 S'C'jI( 	•l;L AIN (1) OF' (;A'ru OF IPD1) 

ANNEXURE 'A/Jo 103 Mnistry of Ln%'H UmIlell ind I"uresLS 

00 
'• t ii; 	iriH 

N OTIFICATIOt 
• 	

.: 	 • 	,, 	 • f U .t • 	 • 	I 	
'ri' 	' 	•:1l' 	P 	'1 	', 

. In xercjsc of the pok 
Confej by the proviso to article 309 of the constitutjo, the Pzsjdcnt hereby 'flakes the fbIlowingniic IeuJatiiig the methods of rcci'ujtrncnt "B" posts in the Regional Offices Cothe 
Ministry of Enviroiinjent and Fores 

.i. 
Shrot titie and 

The rules may b callJ tli 
Regio,,aj OlIic of the Ministry of En iro:mclit and Foft,,, 	G. iut) 	' cs!s) RCCILJjtfl]et Rules 20, 

Th 	.u!i come in:u forcc u.i 	date of their publi1t01  N u 	 in t 	Oflieial Gazette rn bef. :   

The num 	
of

ber ' id 	their CIdssjflcztio,1 
and scale of pay attached thctCt() shall be as 

specified in 	(3) to 1) of the saii ChCdIIIC 
1 CfiZO(f 0 c 

	I n It and oflr 
The 111eht0 	rruitrnen(, gc !:ii,i q ahiflcatjoiis and other matt 	elati 	to the said 
)osts shall be a specilied in 	; 5) u (14) of the aforcsiil sclicdu1 

No 

Who is entered into or c. 
liVlflt aced a marriage ''itli a person i:avij 	a apouse 
Who i.avn 	

a Spouse livjnu has catered into or contujcted n'a.riage with any 
pe1son sail b eligible Ibr appoilltmc,it to any of the said posts proviJc that the Centrat Govcrr,ne,it .nay, if,  satisfied tit SUCI 

maffjac is permissible under the pero:]aj • apolicabje .0 such PCrOII and the other party to the marrjac and that 
there are uther groun, l'oi - 

 so doing exempt any erso;, f om the 
OJ)Cfj0 of this 

rule, 

A1SeStd 

. K. Tiwsri 

jr. 

• 	•'• 	
.. i... 	 .t, 

I 

..• 

iF 

 



I 	& 

rto rclax and in Cot0 	th 1h Jii a uii Service Co:LL 	 - S  

e 

re the Central uverniiCnt is o the oulniuti that it 13 
ICCCSSY Of cxpedt SQ t 

ay by order, for a ;ons to e recorded in v'ritiig ud in 
COUSU aUon with the Unioh \ 

(liC SeMcC ConuiissiOI relax aay of the povi3iOflS of these rules with res7cct to any\\ 	
S 

ts or categorJ of persons. 	
\\ 

iflg- 

(

thing in these ules shall atiect rc3cru/atiOI)s, relaxation of age limit and othcr 
	

N 

cessioflS required to be puovded for th ScheØuled Castes, the Scheduled Tribes and
il 

er BackWd Classes, ie ExserviCemen and other special categories 
01 perSonS in 

rdanc with thcorder3 issued by thc, entrL Government from time to time u this 

wards. 	
. 	 I- 

(TIlE SChEDULE) 

r1c_g' 

(G.C.BASUMATI'RY) 

	

DIRECTOR 	 S 

I1e Manager 	 S  
overnemt of 1nia Press 
aya1)Uri,.Rmg 110d, 	

S 

New Dclhi5 5  

I 	
S 	

SI 

S 	

S 

- 	 11•1 

1 	- S 	 5-. 	

-•'1, 	

S 

S 	

5".. 	

i,.... 	5... 	 .5 

5, 	 •• ' '•:i.. 	

I 

• 	 : 	 . 	
. 	 r- 	- 

S 	

- 

tff 	- - i• 
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- 	
IL1ZL:T 	- 	

LT 	NOTAPPJJC.Ai3LE 
c E' mJL 	9000 
SEERVE • 	
ci:oup c NON- I 

NiSTER-i/L I 

VARIAT ON 
• DEPr4D.JT 

WORKLOAD 

RLGION-\VISE BREAK 
• 	 - LTPOFTHEPOSTS 

Bangalore(SZ)-02 
Bhopai(WZ)-02 
i3hubaneswar(EZ)02 

-  Lucki.ow (CZ) -02 
Shillong (NEZ)- 02 
Chndijh-01 

: 

-- •--------- ---r - 
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-- 	- 	
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PROMOTION OMOi1ON 
FA ILrNG 02OUF 	' DARt. 	'A CONSJLTAj JN 
WHICH 	BY 5DC ir the scaM of Rs. 4000-60001- in the resp:;tie Rcgioaal PROMOTION 	co:rrrEE WITH UNION PUBLIC 
DEPUTATION oflice with ten vear .Ier 	rvice 	' the grade. FOP. 	CONSIDERING SECRVICE 

?ROMOflON COMMISSION - 	 * 
DTE 	here jor 	i-io have c'mp!i Ilicir 	i.ig cIiihi1ity service 	re 	i-' 

NCE3sARy 	WHILE 
: 	cc,tior4  their 	niiors 	vcd aI 	be cciisid-cj prided they 	aS-: rc 

L Mieaci IrccEor Gcrri cf APPCC'TLNG 	AN 
'.f 	L.e 	re.'1ie 	ctif,', 	e-rvice 	by 	more 	Lhn 	half 	of 	such 

Fcr/kiat 
(Adiai 

OFJCER 	ON 
r.z'cigibi]jty 	siice 	or 	r.o 	1 eaxs 	hicncver 	is 	less 	and 	have 	s-c.ei;tilIy 

Min 	v 	if 
Favi:c - et 

DEPUTATION 
• - 	k. -d 	ir r,rcbatjo-j pcd 	for 	rc1ticr to the ne-a 	ohr grade &ciw*' 	th: 

t"d 	- 
C;.at - 	.;h* hv 	2eJy ccnpetci surh 'i 	hfvingt 	igiiy tenico. 

• 	J;.T3-: 
. 

(Adm.j' 	?-'ir': 	c- 
C 	ut.r 	e Cel/ 	(}cvcrnc Env:irii-e: rs- 

(: 	(I) hoh!inganzicoous costs cr a reg'.±rtis; cr 
(ii) 	v.ith 	three 	sars reg±r seriic 	f 	posts in thecaic of Rs. 5O$-C-Oof- o 

i 
2. Asitt Irpctor C'cceaI cf 

,h 	si. 	' -sar 	recir 	r-.i C lu 	En the scaI 	cf Rs. 45O'-7CCO/- 
Forc 	Rcg-:cI Oç:e 

Qr 
Er 	.-ie s: 	 fj I 

4.. 

(I)) 

NOT 
?PLICABLE 

I'. 

	

dY - er; i.cth fceer gr:d. 	io ar i- d:rect Iire of?rcn'v.fl 
eLM f'r CS& - M1  

	

 
de- 	 Cfl 	 SLn-it.riy, 

	

- 	 : 	.:; 	1r 

	

t.e 	or s'ee oe--ct 

	

1e. 	
=••f 

	

- .:— o 	I ri hr 	;-r.;- c 	 • U 	 2tv s 
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Ateed 

P K. Tiwari 

4vcotte 

I. 

., 	 . . ... 

	

C TO BE pu IIS iED IN THE 'GAiETTE . OF IND 	I 1 
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GOVERNEN OF INDIA 
NINISTY OF. HOAFFAF 

OFFICE OF Ti1 	CTR CE1 	INDIA 

• 	
•: 	2,/A,Maflsi 

	

• . 
	New DO11.. 	.• 	,.••. 

NOTIFICATIUN 	. . . 	

• 

	

- 	. 

.In exrclse.0f the .poerSc° 	
d 1l 

to artiCe 3O of the 005ttut0uia1 
in superSebon of the 

Off ice of the Registrar Genera, Ini and ex-off-° 
	CenSUS 

ComiiS0' 
for India and the offices of 	

of Census 

Operat10 in StätCS 
án Unifl rit'ories A jSt5/0 	Clerk 

RecrU1tff 	
Riles, 196L,eXCePt asre5Pect thingS done or 

omitted to be done before. such, supérSe$°11? the President erebY 

makes 	following u1es regulati0 the thethod of 
reC1i5t 

to the said posts of As stant/e çlrk in the vari0S 
QficeS 

of the Registrar G eflera, Indi.a as  f the off jeS of the. 

Direc°' f Census operation i the Statè and the lifliP 

1, 	
Short titlo and commenceme___:.(1) These 	

leS may be. 

--- -- - 	 -•- 	 S  
01 	eg trar Geflera 

and.seXw -. 

officiO CensuS ComrniSSi0nr for India and the 0ffices 
of Census Operati°fl5 ir, States and 

JiOn tcrrltorles (AssiStaflt/ 	
Clerk) cru1tme 	

RuleS, 

1990, 	. 	
. 	 . 	 .. 	

. t o y.... 

(2) They shalt come into force on he date 
Q t1Iei : 

in th 1DUhlcatio1L 	
e Off icia10Pat* 	

0 	
.' 

2 	Number of DoStS 
classification and scale of pay 

-- 	 -- 
The numOCr o 	

he sala post, its. oasS1I1CiO 	
the sca'e 

of pay att5aclle(I thereto shall be as 
5pC±f1Cd in cOl 	2 tO 

of the Schedule annexed to these 
IeS, 	

0 

T.thOd of 	
limit eduat10n and other 

Qua..ifi0 Lon3 	
tc :- TnC metnO 	

0 

edCa0m 
ard other qualifiCat° 	

and other matters relati 

to the said posts shall be as specifie 
n coluIrS 5 tp i of

,  the 

5Hi1e aforesaid 	0 	

0 	0 	 0 

Pro\ricecl -bat the appointing 
	

thority concerflemaY, 

00se5 neco55'Y o expedient SO to do, having .rega 

the 	
-.,clUScance5 of the cas? and for 

	
to be recorded 

orr any vacancY in the s,id posts In any of..thC 

0 ,  



d 

-2-- 
offices to which these rules apply and in relation to \;bic 

he 'is the appointing authority to be filled by 	
trans' 

', pflOfl hJ.c1)ng ti anie post n any of the other oif:LOL3 

•to wtch theFJ? es apply when the person to be trisiCr
~d 

has made a request in writing f or such  transfer: 

Provided further that the personS o .t'raxsferXed shall 

'be placed below all persons already apointed on regular
,  basis 

to the grade to which he is appointed on such transfer. 

NO persOn , - 

who has entered 'into, or' contracted a marriage 'rith 

a person having a SPOUSe living, or 

,iho, having a '  spouse living, has enterd into,,, 

or contracted a mar.ie jt 	y 	shall be 

eligible for appo 	o' 	&iL 

Provided that the Central Gov.erfl!Oflt may, if satisfied 
that such marriage is permissible under t1'e personal law 
applicable to such'PersoflS and .theothei"PartY to the marriage 
and there are other grounds. for- so doing, empt any person 
from the operation of tha rule,  

Power to'rclax Where the Central Government is of the 

opinion tET is necessary or expe.ient so to do, it may, 
by order, for 'reasOtiS to be recorde4 in writing, relax any. of the 
provisions of these rules w±th rspect to any clS or 

category 

of persons. 

aviI0tbig in, these rules shall efiect reserati9flS 

relaxation of age limit and other c 
005sjons  çquired tobe 

provided for the condiaates beiciging to the Scheduled Castes, 

the ShdUlOd Tribes, and other spec.a1 categories of .p
.rsonS in 

accQrdaflce with the ordexs Issued 
by the Central Government from 

time o time in this regard.,  

C'3 

\ 
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01 for direct 
of ;a, 	 Sel1O 

o 	added 	- . - 	recxits. 
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. 	post Or 
of costs - . 	.- 	nor 	selec- . yoars 

tlCfl 
Post -. service 

adrissi- 
. . ble under 	.- 	 .• - . 	. 

-- Ru]-e3O 	 •• --• 

0-i 	th 	-. 	 - 
CCS(.P-I-........• 	 : 

- 	- - 	
- 

ion)ules • - 
-. 	. - 	- . • 1972. 	- 

1 	 2 No 	25 yeseIaxable 	pto 
*107 .ss1Staflt/ Geieral Ceitral P.100- 	0- 	Selection 

-- 	35 yearS forG0Verflt 

Hea 	Clerk -. 	- 	 : 
SeiGe Group 'C 1600EB50 servants i;acc0rdance.\atfl - Non-Gazetted, 	- -. - 	2300 	. 	

- 
tue lnstructlofl or orderS 	ssued oj t e 

-• 	 . . 	- - iinistefial. Central Government. 	 - 
. 	. 	 -. 	 .. - i•_•__ 	.- •. . 	

. 
dote - TLe criciai date for deterpIimLPg 

Suo3ect to '%rC-rl— age li'it small be trte closing cac 
Ltor' deDonoont on or receipt of appliatiOfl 	from 	- 

load. - 	ork - 
-. 

candi-at:cs 	n Indiaother - - than Andaman% 
-. - 	. 	

. 
Nicobar Islands, and 	akthadwèp). 

In respect of posts, tne appointn'eflts - 
cO 	thcn are mac.e thro..gh t!- e 
Echanges, the crucial.:date,fOr 	- 

determiiflg the age limit shall, - in eac: 
case, be the last date upto which the 

.• 	 •• 	.•. . • 	- .. 	. 	 - 	. 

• 
iployment Exchange ar 	asked to subnt 

. . 
- 	. 	•• 	- 	 . . names..• 

. - 	-.- 	-- • 	. . 
- 

- 	

- 

-. 
•- 	- 	
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ducat10fl nd 	ether age 	Period -01 --Met110 of recrjitmefl: 
- 
in case ofrecitmtbY - 

other aif1 	and qualfi 	
proatiOfl, whether uirect roe- 	

promOtion/dePutation! 

atiOPS eqdired cations pres- 	if any. 	 itment- or by pro- 	
transfer- grades from which 

fo: direct 	 cribed for 	
motion or bydePUtati0ff promOti0fl/ePutatb0Wts 

recitS. 	direct recitS 	
transfer and percentage 	fcr,tO be made. 

will apply in 	
f the cancieS to be 

.. 	 . 	

the case of pro- 	
filled by various methods. 

51~ oteeS. 
12 

• 	8 	 . 	 9 	 10 	 1 

T5;;ti- 	
2yrS 	

Promoti0fl failing Which by PromotiOn 	
Upper Division 

. 	

. 
transfer: on. deputation!..... : 	ricT1flt 	repeCtiVe 

i1 Degree O a 	 transfer, and fci-liflg both offices with 
5 years t  regular 

ecoise. 1 	 . 	

by direct ëcitmeflt 	seice in the grade (R.12O0- 

versiY O 	
Q 	Q 

euiValeflt. 	
Note: - 

 The gularly•aPP0ml 	
° 

	

countants in the 	. 

- 	 .. 	

TranS.ier on doDuLatiOfl 

1i) yearst cx- 	 . 	

- 	
scale o pay of Rs,425 -o 0  

toridnce in ad 	
(Pro_revise)afl be deemed 

jnistratiVe and 	 . -- 

	
to have been appointed by 	

Qffjcl3 of tho Central GO\J. 

transfer as Assl3tants in - 
Sac Govcr1UentS ho 

matterS in a 	
the scale of pay of 	

analogons posts or WitJ 5 

Government 	
PiLCO_2300(Revjs) on 	

y ears regular service in the 

Office arid poss- 	
regular basis in the rca - 	post in the scale of ray 

ssng a tnorough 	
offceS ac te 	of OCf> - C- i 56O_P_L O DLC 

oileage of 	les 	
11t1 	

or cvlE, 

ard rcgulations 
g overning such 	

nd e encase prcnibCd or 

matters and office 	

dc: 	 in  GO?-- 8 

	

L rocedure. . 	

. 	 (cI Of drutatiCa shall 

- 	 c rd . .nily mO e:-cecf 3 ycs) 

4 	- 
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$hri R. K./Gswami 
N. £. P. I. 
Umsaw Umiam Me!halaya. 

Prerevised and revised Pay Scale of 
Assistant. 

This is to inf.rm that the pre-revised and 
revised pay scale of Assistant in the Office of the 
Commjssioner(•rier) M.H.A. Guwahatj was/is as fllwsg. 

Pre-re*ised 	 Revised 

s.1400 	2600/ 	 . s000 	8000/ 

(r/_cD1  
Administrative Officer. 

tvf 

(A 

I-. 
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tj 	 URT1 I I: 	COUNCIi. iciTAiIAT 
:sifl: uiONJ. 

• 	NO.NEC/ADN/17/89 	 J. ed. Shillong the 29th January .1999 

VACA1Y ':LwLAi 

	

The following 	st in this Council Secretariat is liKely 
to be filled up by transfer on deputation usts. The Scale of pay 
and the ellyihility conqitionsfor'the post is indicate&Delow- 

Si.No. Name of post W.LUI 	 El1yibilit' Criteria 
• 	 Scaleof 

1. 
Assistant 	 Officers under the Central Govt./ 

• . 	 OOO-1D0-8000/.) 	State Govt/U.T Govt ho1dinj 
analoyois posts or with 5 years 
serv:i.ce in post in the scale of 
Rs.4000-100-8000/- or equivalent. 

Centr al/Stiit/ JuJ.or Ter.j. tory Govts/ubll c Sector Under-
ta.kins Semi Government .):crnisation/ Autonomous Bodies are e-
quested to forward ndun€ 1 suitarie candidates who can be spared 
on deputation basis t'- ur with their Annual Confidential Report 
for the last-i  3 years aria coitiplete Hio-data iii the prescribed Form- 
Annexure-A so as to xeadi the under'sjned latest by 31st Hardh 1999. 
Selected candidates will be kept in the panel for vacancies during 
199-2000 and snail not ie allowed to withdraw their names later on•. 
Tnt period of dput.atio,i ..i1.l iT one year initially whicri may be 
extended upto 3 years. 

While forwardirN tnt.. names of the candidates the fo.iiowirig 

certificatos are also rq'iirci to uc iurnisnec ny the respcted 
Controlling Authority oi di canU.idate concerned- 

The particuJ.a:s nf the caniivates are correct as pe 
his/ncr service s:corc1. 

The integrity f the candidate is ;eyond douu€ and 
thare is no Vit.Linice/Djsoip.Ljnary case pending or 
corntempiated rij.fl;t the CaOLlidatc- 

Thm pay and a I Iirwanc ot the selected persons will be 
regulated in accordance .jt.h we rules and ovt. of India's in-
structions vid O.i No.2/29/91.-Estt(payII) dated .1.94 as amended 
from time to time. 

Atteited 

(L. Quaungo) ? K. Tiwar' 
Deputy Secretary 

• icn:th fastrn Council Sttt., 
(••j 11 	., 

• 	 . 	I 

- 	
. 	I .  • 	• 	-. 

-N 

t. 
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ANNEXURE -"Al 
459 

jq 
UpTfff 

 

qr.icf fitzrt irii J I  

• 	.' 	•'. . ,•',. 
	;,. 	I. .1iiI)1 	.Ii 

13 	 i 	.. 	 14 	 •,jIjsl 	l;O'.lt'' 

- ________-----------;_____• -- 
çci 	T" fZPT1jT ritt Ifcif 	 ,. 

I. 	 '1rt 

, 

. 3 

lsüciiT 	. 	fiTcTc (q 

who has ootted icto, or. oztUacid, 	. marløZ. 

	

with any pgrsOn having a spouso IIvin or 	
•N. 

	

•t., 	.:'.i':''' 	,,,itl' 	''."- 

who, Iraving a Sp.use living 'hes,entd.m0t0. 

	

contracted a marriage with any person shall 	
be 

cliiblc for ppOi asent (or any of the said posts 

l'øvidcd that tlio Central Covernflleflt may, if satisfied 
that such maiTtago is xr.siblo under the persOfl&l hw 
applicable to such persoit nrsd.to.othcr party. to the masUtiC 
and there are other grounds [or so doing, exempt anY 
zi'son from the operation of th is rule..  

(2) They shall coma into (orec (COO) the di' or  

	

S. Power to reIax._WhCr0 the Central Govcrr 	
t 

03:t1oa.  

	

2, Nuinbcr, claSSiiti0fl and sl ci pay_The nombef 
	

of the piOft that It is. ' 	
or. epdiCflt 	SQ 

of 	st 	
tiTcir classCali00 and the ces of pay ,tchcd 

	10 dO, , it may, 	by order... for reasons to be tcoed

in  

	

thereto shall he as 5eciuied ju columns 2) 
10. (4) cI th:. sd 	

any of the provlsiOfl$ of' these' rul 	
with 

Schedule. 	 , 	, 	

respCCI of any clau or categorY pf. : perOI6.O[.P05 ' . 

3. Method of 1cit1tL 	
age 	limit. 	0ualiflcatioflt 	

- 	' '. . •' 	.) . 	' 	,•. 

c.—Th° mcthOd of 	CiLmt. ago 	
qtiali1tU0r4' 	6; Savings. 	

htn in th. rues. shil affc 	reVtio 

and 	hcr matters relating, to 	
the said pnsts shaU .. 	and other concc° 	

qud to b. prOVideduhITT0rtt 

	

is c
pecified in columnS (5) tO (14) of the 1a4 5ched' 

	
Scheduled Castra, Scheduled Trlb: nnd other', ategOriCS 
of' persons in accotthflC with the orders issued by tha 

4, 	
p.rsons.— 	. 	, 	' 	

C,trfll Govcrtuucnt horn time td tinte in tia rrgd. 

............... 

Sc.IC of poy 	• orou.scicctI0B diro:t recruits 

pest 	 .- post 

-----.—------- 
3 	

• 	 . 	
5 	

6 
4  

CcnerC CcutVal 	
s. 140i6Oq 	

npptkbiC. 

civt G oup C 2300 L626/ 	

I 

	

_i. 	.tl3  

MtntStCtl 	
. 	(ReVlS) 	• .........- •.. 	' 	. 	. 	'' 	' 	,. 

Rs. 425*800 1 	,, 	• 	
. ii • 	' 	. 

	

rc.taviScd) 	• 	• 	, • • 	
•• 	• 	, 	I,,, 	•'• 

ISubjeCt to vict Lion 
dcp° on work10 

Auei fed 

•y.
(2  

 JA. r 

P. S.. Tiwri 

4s,coote 

:-.. 

Now Delhi, the 21st June.. 1995 	. 

(3.S.R. 308,—In exercise of the powers conferred by the' 

pruViSO to articte 309 of the CuosCiiU1i0fl of India, 	the 

'rcsdCnt breby nsakt the following ruk 
re gut,tiag 	Ote 

rsthod of 	recriiitrnclfl 	to die posts of ASiSinn'.t 'cit 

ttho Secretariat of tjTc North Eastern Council. .Shillong 
(Ministry of itonsa Affairs) rntnlcly :-- 

I, Short title and Omn1CnccmCflr.-4l) T'heo rules may 
to  Crjl cd The North Eastern Council Sccretari'it (GrouP 

" 	t&Cs of Az.sistant5) RecruiLmern Rules. 1995-  

l4atr.0 of poSt 

• Asiistt 

2 

(Fifteen) 

(1995) 

i. 

: 

I' 
r 
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* 	
\Vtiher bercat ofadc.i 	jducatiopnl end 	•. Whether ac xid 

- oy 
'years of sericc admissible 	other qut 	nion5 ,ducctknnl qualiuica- 	probatiOn 	.,'Whethcr 	. 

under ruk 30 of 	t1e 	reqiircd foi dirL tio ts prescribci 	for 	I 	1I4UiT(-1flCL 	, 	or 	by )  

Central Civil Service 	cruits.' ditcct recruits 	will 	 (protnotion or by dcpu 

(PusiGe) Pu1es 1912 apply in the cac 	of 	 ( 	tation/trnrsfer 	:. 	and 

proinotce9. 	-- 	- - 	"--.-: 	jperCcnhi1ge 	o1' 	the 

vace.nccs 	o be fi1kd 
- 	.. ....... 

by vnrictw 	i.:thcs. 
•!' 	 i' 

C 	9 . ' j'i. 	I 	 Q 

—. 	
— 

No 	 ,...NuLtlppticablC t4ot applicable.. 	. 	Not 	t%.by.pro1uution,. fail'. 
. .....lug 	by appheabk 	which 	transfer 

I 
I o 	dcPuo. 10% by 

• 	. . 	. 
transler on deputation. 

i.1 	•.*- 

_ -i----  —,- .—'.--------.-----.— 
1.1 	i*1 or i 	U 	 tJf 	rjiOtiijiJdput 1 iIion l 	t DrI 	tlncJt Promotiud Co -irniubj 	Circtimslvmm, ill m . 11:01 • . 	 Jalon . Public St vice 

I r 	
I 	1 	 ) ç' Conirnision 	is 	to 	he 

:.' 	COn.sultd in 	inakiug 
• 	I 	..j 	,'.I:receu jt i- en .,. j . : .. 

— 	— 	 -- 	-- 	 . •ri 	 . . 	•:' 
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Proinot:Qu 	.' 	.1 	e' 	I 	 . Gro'ip 'C.' Dcpartirental Prornotiola 	Not applioebc. 

' 	I 	•''''• 
• 	 J. 	ycrs 1eu'r 	• I Co:.nnta. 	 H 

SttVCC in the grd.e rendered aficrappoin:- • 	. • 	• 	 . 	. 	' 

meat thcrcto an a regular basis ' I 	Oeputy Secretary 	D:ector 1  Nortlt 

Transfer on dcputztomt : 	I.'•.)I •- 	•. . 	. . • ,.atcro Cowicil, ShilIon.g—Chairnwn 	'..  I .1" 

Ofliccrs under the Central GovcrrnenLs/Stato  

Co yc niment/Unioa Territory holding anao 2 	Lucctor 1 	SchduIed CasteVSchc .c bi ixri 

gnus orequivalcot postsor UpperDiviski euled 	Tribes, 	Shul1uig'rMernbe. nIniy 	LII 
('k.rk 	with S ycars service io the sc3le 	oF I 	As'1stant 	Postmnrister 	(,eaer'tl 

R 	l2-20/ ( 
,taff)Mcrnber  

rd' of deputnhlon 	sh1l 	ordinarily 	r.. . . 
zcced 3 years). . 	. . 

— — -- 	 .. ---. -- 	 __ —.---- - 	 — [F.' No-. 5/5/94-N.rn jl 

-- -- 
Snit LTOCtLUQNQDmreetoI (NCC) 

I 	I 
. 	

' 	' 	•' 	1 	1 -. 	' 	•: 	: . 
. 

• 	

I 	•• 	.;• 	. I.r 

	

_... --.—•.---•....- 	.1,13? 	 . 

3O9. - 

ft'rz3f9r IR4 T)f (hft) 'qh1c. 	 rtj)rIii. 1991 Kq 

t 	FrtTzT, ifiTZT rmn 	g, fi 	t' nf.ttai r !rc. FZir 	ru 	. 	't 	'1'r 

41'i1 qjç 4reri't 1  gIqtf t 	rrE 	(f 	 w 	t 

4:1 	TrPT R7.q T. ,  Rw f 	fjii. 1IflZT Xj  

t T  

•1 

- 
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No 130l1/l8/2001-Finap.ce-Jl 
Government of lndiaBharat Sarkar 

Ministry of Home Affairs/C irih Mantra!aya 

New Delhi, the. .t1\ 

ENDORSEMENT 

A copy of the under mentioned paper(s) is forwarded herewith for information/ 
necessary action to the following:.. 

(I) 	All attached/Subordinate offices of M HAII)Ol ]DOJ/DOJ/DOJ&KA (5 copies 
each and 20 spare copies to Pr, A.O. MHA. 
All Statutory Organisations/Commissions/Cornrnitte/pe etc. under MHAJ 
DOIJDOJfDOJ&Kj, (5 copies each). 
All UT Administrations (Finance Secretaries). 
Ministry of Home Affaris-All Officers/Sections. 
Department of Official Languages-All Officers/Sections. 

" Department of Justice-All Officers/Sections. 
Department of Jammu & Kashmir-Affairs-All Officers/Sections. 
All Zonal Councils. 
20 spare copies for Finance-IL Section. 
DOP&T,DOP&PW,DOAR&pG.. All auachdiSubordinate offices. 

Liit of Papres forwarded:- 

SLNo. Name of the Minist 
1. 	Government of India 

Ministry of Personnel, 
Public Grievances & 
Pension. 
Deptt. of Personnel & 
Training. 

(ilarish Chander) 
AFA(Fin-ll) 

No.and Date Subject 
No.3/46/2000- Setting up of Ad-hoc Departmental 
JCA, dated Anomaly Committees to settle the 
9.7.2001 anomalies arising out of the implem. 

entation of the 5 	Pay commission's 
recommendations. 

TiWfiri  
44vCCl (  



VITM Wfl 
GOVERNMENT Oc INDIA 

it 	rii 	vr 

V.  PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
if4i 3fr 	f'ii fm 

- - 

M tf&r$ 
r 

I 
14 7, 

FAX: 011-301243; 	2- 
011-3013142 
011-4624821 (L .d) 
011-6107962 (lrg. Div.) 
011-4361230 (P.E.S.B.) 

<-) ? 

qq 

DEPARTMENT OF PERSONNEL & TRAINING 

NEW DELHI 

No.3/46/2000-JCA 	New Delhi the 9 JuIy,2001. 

OFFICE MEMORANDUM 

Subject: Setting up of Ad-hoc Departmental Anomaly Committees 
to settle the anomalies arkslng out of the Implementation 

of the 5th  Pay Commission's recommendations. 

H 

The undersigned is directed to refer the instructions 
issued by this Department vide their OM No.19/1/97-JCA dated 
5.11.1998 wherein it was inter-a ha povided that the Departmental 
Anomalies Committees may be constituted by nominating staff side 
representatives on such Committees by the Secretary, Staff Side of 
the respective councils from amongst the members of the 
Departmental Council only as it existed as on 4.5.1995. In terms of 
Rule 4 of the CCS (RSA) Rules., 1993, Service Associations or 
Federations which were recognised before commencement of these 
rules were allowed to continue to be so recognised for a period of one 
year, later extended by six months upto 4.5.1995 to enable them to 
seek recognition afresh under the said rules. Pending the said 
process to be completed, the Departmental Councils were allowed to 
function on the basis of nominations as on 4.5.1995. 

2. 	It has come to notice that Departmental Councils in certain 
Departments where not functioning as on 4.5.95 for various reasons 
and hence the Departmental Anomaly Committees could not be 
constituted. In such cases it has been decided as per decision in the 
meeting of the Standing Committee of the National Council (JCM) held 
on 6.2.2001 that ad-hoc Departmental Anomaly Committees may be 
set up to look into the pay related anomalies in terms of this 
Departments OM No.19/1/97-JCA dated 6.2.1998 by co-opting 

r 
	 \\1 
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Financial Advisor, representatives of Ministry of Finance and 
Department of Personnel & Training and six Staff Side members to be 
nominated by Secretary, Staff Side, National Council (JCM), SM 
U.MPurohjt, 13-C, Ferozeshah Road, New Delhi, from amongst 
members of the National Council (JCM). 

3. 	Ministries/Departments may take action accordingly. 

- 1 
H /ic 

( MRS.PRAT1BHA MOHAN) 
Director (JCA) 

To 

All Ministries/Departments of Govt.of India, 
All Staff Side members of the National Council (JCM) (As per 
list attached). 
All Staff Side members of the Departmental Council of 
Department of Personnel & Training. 



Alp 

To 	 !)Jtc:  

The 1)ireetor 
N E Police Academy 
Umsa w 

Sub 	: 	Setting up of Anomaly ('ommittees to ettL the anomalies ansing 	out 
of the implementation of the Fillh Pay Commissions recommendations. 

Ref 	MIIA Lndorsement\u 1301118 20)1-hnance-11 l)t, 178 2(X)1. 

Sir,  

• 	 The Govt has been time and again insisting for setting up of .Anomalv 
Committees to settle the anomalies arising out of the implementation of the Fifth Pay 
Commission's recommendations, the Aeadern has so far not Set UI) a l)eparimental 
Anomaly Committee in this regard. 

It is requested that a 1)epartmenul Anomaly (ommit tee may I)lease be set 
up in the Academy comprising ollicials from ollice side and stall side to examine the 
anomalies arising out of the implementation of the Fifth Pay Commission's 
recommendations and to make suitable recommendations with regard to the status and 
pay scale of .sststant of NEPA. etc at the earliest. 

Yours faithlültv. 

Atieed 

j 	(R K (ioswami) 
/ 	.ssistant. N1'.P 

y x 1\i\Ic 
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D1 LEO CEiTRAL i 	ISTJATIVE TRI13UI 

GU'Ju±ATI  

Shri i-LI Goswamj & Or 

U-nil- On Of India & Ors. 

Written statements submitted 

by the respondents. 

The lesponc1ents beg to submitted written 

statement as fOljow :- 

 That with regard to para 	4.i , 	.2 4'c 1,3 Of 
O.A. the respondents beg to Offer no comments. 

That with regard to para +.4. Of O.A., the 
respondents beg to state that NkA has the following 

sanctioned posts so far as the Office Establjsent. 

i) Admn.Officer - 1 post in the scale of pay of 

B. 8000275- 13,500/ P.& post deemed to have been zkoiisk  
abolished w.e.f. 4.7.96 but there is a reQthrimeridatjon for 

revival Of post by Internal 'works Study Unit. 

i) Supdt - 1 post in the scale of pay Of P. 5500-175-900 
p .m. 

Accountant 1 post A in the scale of pay of 
?s. 5500- 175-9000/ p.m. 

Assistant - 3 posts in the scale of pay of 

R. 4..500-125_7000/ p.m. 

UDC - Lf posts in the scale of pay or R.4000_100_ 

6000/- p.m. 	• 
Contd...P/2 
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LDC - 4 posts in the scale of pay Iz.3050-75-

3950-80-4590/- p.m. 

Steno Grd.1 	. post in the scale of pay or 
Ps. 5500=1 75-9000/- p.m. 

Steno Gd -II - I post in the scale of pay of 

}.5000-150-8000/- P.M. 

Steno GrdiII - 3 posts in the scale of pay of 

P. 4000100-6006/ P.M. out of1 post deemed to have 

been abolished, 

1iU.tigraph Operator - 1 post in the scale of pay of. 

• 3050- 75 3950-80-4590/ - p .m. 

Dafty - 1 post. in the scale Of pay of Rs. 2610 - 

60-29 10..6 5_3300_70_L 00O/-P.m. 

Farash - 1 posy in the scale of pay of P. 2550 - 
55-2660-60-3200/- 32&U P.M. 

A dmn.Offieer is the over all incharge of the Office 

Establis1ent assisted by Supdt. & by Accounttht. 

Under Accountant there are 2 Assistants,one allots with 

the duty of preparing the monthly salary of the staff and 

another is functionrig as cashier. In addition 2 UDCs 

are under supervision of Accountant. 	 . 

One Asstt. is lthókong after the job of Provisioning,' 

iginèering section ,being supervised by Supdt.and the 

ike Supervises I—thc bPmehes all the 

branches of Office establishaen t. 
I 

Con td... P/3 



i I 

I 	 - 

ij 

-3- 

As per the above heirchay of the staff and allot 

ment of duties show that only supdt.and accountant are 
the supervisory posts. since no one has been kept under 

the Assistant either in Accounts Ltanch or in Estt. 

anch the post of Assistant can not be a supervisory post 

Tktt with regard to para - 4.5 of O.A.the 

respondents beg to state that the information given by 

applicant No- 1 is wrong. Records available speaks that 

Shri R.K. GOswjnj joinedArunachal Pradesh on 3Q6/70 as t 

typist and caine on deputation to NEPA on 15/11/80 as 

UDC promoted to the post of issistant on 14.10.4 and 

absorbed on the sam e day regarding applicants NO-2 & 3 

no cozrnents. 

That with regard to para - 4.6 to 4.9 of 0.A.,the 

respondents beg to xtxtx offer no comments. 

5, 	That with regard to para - 	of 0.A., the 

respondents beg to state that designation are not the sole 

determinant of pay scales & there are many other factors 

viz eligibility,miniznuzn educational qualifiaatiori,eture 

of duties and respondbjjitjes, work load,professional 

skill and proficiency and method or recruitment. Their 

recruitment is not through open completion examination 

which are considered while deeiding the pay scale kppxz 
appropriate to the post. 

That with regard to para 	of 0.A., the 

respondents beg to offer no comments. 

That with 3tegaid to para - 4.12 of 0.A. 9  the 

respondents beg to state that since the 0.N dtd.2/7/92 

is related to revisich odl pay of MsistanWStenographer 

in Indian Council Of dical Research no action was felt 

necessary. 	 Coritd .... P/I. 
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 That with regard to para - LF.13,L1..lLf,4.15 	to 

L..18 of 0A., the respondents bee to offer no comments 

That with regard to para- 1.19 Of OaA., the 

respOndents beg to state that it is a fact that clan-

fication was sought for vide this office letter No-A 

1 0 16/1/94- 1 stt/5685 dtd.  25/11/97 ( copy en1osed.as 

Annexure 'At) & in turn,replr was given by the 1IA 

statine that the Assistants of NEPA may be given in 

normal replacement scale w.e.f. 1/i/96.As regards the 

higher scale of pay, it involves upgr'adation which 

was not taken up as the duties and responsibilite4 ati 

attached to the post of Assistant do not warrant 

upgradation. 

9. 	That with regard to para - 4.20,0.A., the 

respondents beg to offer no comments. 	- 

That with regard to para - 4.2 of 0A., the 

respondents betate that the saim was stated zlcm in 

para - 

ii. 	That with regard to pana 4.22. of 	the 

respondents bego state that reply to this office 

letter dtd 25/1/97  gigen by Govt.of India, Ivriistry of 

Home Affirs, Clearly state that the case was taken 

up with the Integrated Finance Division who are of t} 

w that the order dtd 31/7/90  of Govt. of India, 1n. 

of Personael,Public Grievances & Pension, Deptt.Of 

perormel and Training are not applieble in respect 

of Assistants of NPA. Therefore the claim of the 

applicants that no appropbate conic1etation was eiven 

is baseless and thfounded. 

ContclL.'.P/5 
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12 	That with regard topara - 4.23 & 4.24 of O.A. 

the respondents beg to offer no comments. 

That with regard to para- 4.25  of O.A.,the 

respondents beg to state that it is wrongly stated 

that the 5th GPO ignored the. pay scale of Assistants 

of NEPA. As a matter of fact the recommendation Of 5th 

GPO given under caption"our recomcenation" para -70.117 

\ Vol-iiP/1168) clearly states that the replacement scale 

\ for analogous post will be giefl' to Organisations like 

\\iwn , SVP, NPA, NEPA, BPB&D &'SL(P- 1168, Vl-iI) (copy 
nclosed as kinexure - B). 

That with regard to para - 4.26 of 0.A., the 

respondents beg to state that sinee the Assistants 

of NEPA did not enjoy the pay scale of R.1640-2900/-p1 

ew but R. 1LO0-20/- p.m. normal replacement scale i.e. 

. 4500-7000/- p.m. allowed to them is very much in 

order. 

iS. 	That with regard to para - 4.27 of 0.A., the 

respondents beg to offer no comments. 

That with regard to para - 4028 of 0.A.. the 

respondents 'beg to 9te that since replacement scale 

given to them is in order no anomaly committee 

was set up. 

That with regard to para - 4.29 of 0.A., the 

respondents beg to state that action on the G.M. dtd 

9.8.2000 ad 21.8.2000  was taken vide this office Kt± 

letter No. A.1LO16/1/9 1 ..Estt/Vol-I/3830 dtd.6/9/2000 

(Copy enclosed as Annexure - C). 

Contd.. . .P/6 
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That with regard to para - 4.30 of 0..A., the 

respondents beg to state that Assistants of NEPA are* 

placed in normal replacemei t scale as per recó1nrneratjon 

xx of 5th CPC vide para - 70-11 under caption 

"tour recorendationu and is in order. Therefore, there 

was no necessary in having departmental anomaly 

committee. 

That with regard to para 4.31 to 4.33 of O.A., 

the respondents beg tD offer no comments, 

That with regard to iera - 4.34 of O.A., the 

respondents beg to state that it appears from the para 

that the Assistants in NEC, Sbiliong were--enjoying the 

scale of pay Its. 1400-2600/_ p.m.prior to 1.1.96 and 

therefore, it is obvious that they would now enjoy 

the pay scale of i. 5000-8000/- p.m. being the replace 

ment sa1e (S.9). go far duties and responsibilities 

attached to the Assistants of NEC is concerned the 

fact is better known to the concerriedA The set up of 

NED is entirely different from this institution. 

That with regard to para - 4.35 of 0.A., the 

respondents beg to state that it will be wrong that 

the Assistants of NEPA are getting t1 revised pay 

scale of R. 45000/- - 7000/- p.m. As per as we know the 

Assistants of DG,Assarn Riles are also in the above 

mentioned scale. As per the recoamentation of the 

5th CPC para - 10.11 under cation " our recommendation" 

(P-11682Vol-II) the pay scale of under zientioned 

department s f1re also normal replacement scale (i) NCRI3 

(2) SVP,PA(3)BPR & 0 (4) CSL and () NEPA. 

Con td... P17 
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That with regard to para - 4.36 & 4.37 of O.A. 

the resp•ndents beg to offer no comments. 

That with regard to para - 4.38 of O.A., the 

Rsponc1etns beg to state that the Assistants of NEPA 

are aa placed in normal replacement scale ag per the 

recommendation of the 5th CPC and acceptance of the 

Govt. and therefore, there was no anomaly as such. Si2ce 

there was no anomaly setting up of departmental anomaly 

committee was not felt necessary. However, at letter 

was sent to NEC to look in this matter. 

That with regard to para - 4.39 of OA., the 

respor ents beg to state that the matter has already 

stated in para - 4.38 above. 

250 	That with regard to para - 4.40 of O.A., the 

respondent- d beg tp state that the duties and responsi 

bilities attached to the posts of Assistants in 
of 

different orginations, the methocjrecruitment may differ 

according to the organisational set up. This being the 

reason all the Assistants are not reComiended identical 

pay scale by the 5th CPC which will be evident from te 

fact that there are still Central Govt.Qrganisations 

where the Assistants are plaed in normal replacement 

scale.. Therefore, it will be wrong to state that Assistants 

of all the Central Govt. Organisations perform the work 

exactly similar to each other. 

26 • 	That with regard to para - 4.41 of . A, the 

respondents beg to state that it is inadvertently 

mentioned 4th i-day Commission but was 5th CPQA,likewise 

tle pay scale is also wrogly shown as R.4000-7000/. p.m 

which in fact was Rs. 4500-7000/- p.m.However, the initially 

Contd ... 8 



given scale of R.5000-8000/- p.m. to Assistants 

of NEPA was brought down to the correct pay 

scale and excess amount paid for was recoverec. 

it is a well established fact that it is open to the 

department to rectify the mistakes. 

'kl 

27. 	That with regard to para- 4.42 of O.A. , the 

respondents beg to offer no coziients. 

V E Ft I F I C A T I 0 N. 

I, sri 

being authorised do hereby verify and declare 

that the statements mane in the written statements 

are true to my cnowledge, information and I have not 

suppressed any material fact. 

And I Sign this verification of this 	th 

day of 	t2002. 

DecJ.arant 
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Govt of India 
Ministry of Home Affairs 

North Eastern Police Academy 
Umsaw 793 123 Umiam: Me&alava 

Date NO.A.14016/l/94-Ett/ 	3 	- 

To 
The Director (NEC) 
NE II Division 
Govt oflndia 

• 	Ministry of Home Affairs 
North Block, New De'hi 110 001 

Sub 	: 	Extension of revised pay scale of R. 1640-2900/- (Pre-revised) : 
to Assistants in NEPA - clanflcation reiardint 

Sir, 

The Assistants working in NFPA have represented that their eistung pay 
: scales of Rs. 1400-2300/. may he revised to Rc 1610-2900/. hasing on the 

recommendation of the 4th Central Pay Comrniscion In this connection it mat' he 
mentioned here that NEPA, which was established in 1079  as a project of NEC. is a 
Subordinate Office of Ministry of Home AITaks. The rmsI of '\csistant of this department 

: is in the pay scale of Rs. 1400-2300/- (Pre-revised) and is hued up 1w promotion from the 
post of UDC in the pay scale of Rs. 1200.2040/- Precenik there are three Assistants in 
the Academy. 

The 41h Central Pay ('ommjson 'ide P;ra II 3' recommended that 
"there is a ieedfor hrii,gjng conic 11??I,orn,i,' in 1/1(1 4.u.i/v (ffwr)' bcIo. 1/U' Ic'vel (If /? 
650-12001- and a/co in the  c/exig,,alio,,c of siIperl'IoPi• /'f/ m i'I/ieec OhIl%U/(' I/u. 
ceil/rat .c('ewF(zri(,l. (ioi't mat' retv'n• the pwMIFi,,p b(('f'/n.,' i,, 'wn 1/u' ,ri''ni h'i'/. 
dishes atid re.spo,,sihi/iiiey of the JosIc in Yuf;erricor' /ei v'/ ipp/ "F/per releiwil foeftrr 
Three .slandard 'eve/c of .dllperr,.sorr post.r nrn' he in .c ?i/( of / I 400- 23fl( -. I?.c 11540. 
29001- and Rc. 2000-32001. with cu/lab/c (/e.,it?,alio/pc" 

('ontd 2 
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1" 	Under he pwovisons of fbe O.av). iJo. a//o CS..4 Dt 31/7/90 (C OPy 
Enclosed) of Govt or India, Ministry of Versonnel, Public Grwvnces & lk'nsions, 

fml?17'has 

of Personnel & Training, New Delhi, the pay scale of Assistants working in 

iue of the attached offices of certain Ministries like RPR& D. .('AT. RSF. CR!. SIR. etc 

 been revised to Rs. 1640-2900/-. The Mid O.M Dt .1//7/IQQO is not specific if the 

enhanced scale can also be extended to Assistants in NEPA. whose pa' scale Ic Rc 14fl0. 

2300/- (Pre-revised). Suitable clarification in this rewirt' nim please he communicated at 
• 1hi1iest. 

0 

'En1 a.s.a. 
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Distribution of posts 
70.104 Secretariat Security Force (SSF) 

Post 	
Scale (Rs.) 

Subetiariciajor (I) 	
Rs. 1400-2600 Inspector (7) 	
Rs 1320.2040 Sub-Inspector (28) 	
Rs. 1150 1500 Havaldar (90) 	
Rs. 825.1200 Sepoy (1200) 	
Rs. 775-1 iso 

Central Reception Organisation 

Scale (R.) 

Rs. l640.29o(jjj-
Rs. 150/- p.m. (Gp S g

OW 
 ministerial) 

Rs. 1640.2900 (Gp B 
ministerial) 
Rs. 1400.2300 
Rs. 1200.2 040 

Main Issues 
70.105 

The main issues in respect of SSO relate to upgradatj.1 ranging 
from Chief Security Officer to Sepoy in SSF so as to bring 

par with corresponding posts in CPOs and, upgradat ion of different 
the Reception Wing of SSO. 

Our recommendation 
70.106 

Since the duties of guarding various buildings by SSF wing 
are more or less similar to those cf the Central Industrial Securj 
(CI5F) personnel, we recommend t:at SSF be merged with the Cl all eligible and suitable personnel be absorbed in CISF at the app 
levels 

Similarly, since the Reception Wing is being mostly man depujationists 
 from the Central Secretariat, the posts in this wing 

be encad red with the Central Secretariat Service (CSS). Accordini 
pay scales of different posts in the Reception Wing will be at par 

I 
scales prevailing in Central Secretariat and will thus stand revised as 

Chief Supervisor (I)  
Supervisor (9) 	 2500-4000 without spi pay  

Senior Reception Officer (29) 	
2000-3500

1640-2900 Junior Reception Officer (58) - 	 1200.2040 

Directorate of Coordination (Poli(e Wireless) (DCPW) Role 70.107 
The Directorate of Coordjnaioji (police-Wireless) 	 LTO  

the year 1946 is an apex body entrustd with the responsibility of establi 
developing, upgrading and moderniSjj)g the countrys vast police 
communication systems/netwo rk It has a network of 27 inter-state 
wireless stations located at state capitals, it also imparts trainin tO the eflO  
police telecommunication personnel in the Country. 	

g 
 

>1 I _V1_ 
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irectorate consists of about 1290 personnel, most of whom 
-and professtonal qualifications. It is headed by a Director 

tly holds charge of inspector General (Communication)  
ty Force. The hierarchy of group A officers manning the 
as under: 

Scale (Rs.) 

5900-6700 

*communicz1tiofl) (I) 

tor(l) 3700-5000 

jcctor (7) 3000-4500 

DirectOr (19) 2200-4000 

,istant Director (28) 2000-3500 

are supporting staff in the wireless wing, cryptography wing, 
wing, ministerial cadre and group D staff. 

main issues concerning DCPW are : (i) grant of group A status 
00-4000 scale to Extra Assistant Director (Rs. 2000-3500) whose 
qualification is BE (Electronics), (ii) upgradation of the rank of 
s. 5900-6700) to the level of Add! Director General (F) in the 
• 7300-7600 and (iii) creation of a post of Add! Director in the 
• 4500-5700 

As the Extra Assistant Directors are not recruite& through the 
ed Engineering Services examination, we recommend that they may 

ie in their. existing scale of Rs. 2000-3500 which is the scale 
nended for other directly recruited graduate engineers who do not 
brough the Combind Engineering Services exam. We also find that 
inber of group .A officers in the Directorate is small and hence the 
Of the Director is appropriate. However, to provide a proper pyraniidal 
re, we recommend upgradation of the post of Joint Director 
00-5000) and its redesignation as Addi Director in the scale of pay 
4500-5700. Further two posts Deputy Director in the scale of Rs. 
OO may be upgraded to the rank of Joint Director in the scale of 

mal Crime Records Bureau (NCRB) 
1 The National Crime Records Bureau (NCRB) was constituted in the 
1986 and is mainly responsibte for maintaining computerised Crime 
flatmon System. It is headed by a Director in the pay scale of Rs. 5900-

ho is from the IPS and is assisted by Deputy Directors, Asstt Directors, 
SStt. Directors and other subordinate staff. The majority of the staff is 

bained 

Vallabh Bhai Patel National Police Academy (SVPNPA) 
The SVPNPA is the Premier Police Training Institution in 1t)dll 
ig training to IFS officers of all ranks. The Academy also conducts 

A flI 

Chief SUpCrVj,j) 

Supervisor (9) 

Senior Reception Officer (29) 
Junior Reception Officer (58) 
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short courses for lAS officers and senior officers of other Central servjc 
The SVPNPA is headed by a Director with a fixed pay of Rs. 76001- pin 
whoi.'assisted by Joint Director, I)y Directors, Assit Directors and otJ 
suppc4ing staff besides the non-gazetted uniformed staff comprising consta bli-
to Inspector. 

North Eastern Police Academy (NEPA) 
70.113 The North Eastern Police Academy (NEPA) training is a 
Training Institute under the Ministry of Home Affairs imparting to policj' 
personnel of the 7 North-Eastern States. It is situated 22 Kms away ft X67- 

 in Meghalaya. It is headed by a Director in the pay scale of g. , 
5 100-6150 who is assisted by a Joint Director, a Dy Director, Asstt Dir 
and other staff. The total staff strength is 237 

Bureau of Police Research and Development (BPR&D) 
70.114 The BPR&D was established in the year 1970 as an attached 
under the MHA with a view to promoting a speedy and systematic sIt 
police pioblems in a changing society and. bringing about rapid appli 
of science and technology to the methods and techniques of the police 
country. It is headed by a Director General, an IPS officer in the pay 
of Rs. 7300-7600 who is assisted by three Director and other police of 
experts and scientific officers in different ranks. BPR&D also has 3 Fo 
Science laboratories, Central Detective Training Schools and Govt. Exa 
of Questioned documents under it. 

Central Forensic Science Laboratory (CSFL) 
70.115 The CFSL was established in 1968 and is located in New 
is the largest, most comprehensive and modern Forensic Science La 
in the country. It analyses the crime ethibits using the most advanced 
technology and prepares comprehensive expert reports for critical e 
of truth in crime investigation. It is headed by a Director in the pay 
Rs. 5100-6300 who is assisted by a Prinicipal Scientific Officer in I 

of Rs. 3700-5000 and other staff of different categories totalling L 

11 Oürrecommendations 
1 70.116 The replacement scales for analogous posts recomrflefl 

in the relevant chapters will be given to the posts in tt 

organisations. 

DEPARTMENT OF OFFICIAL LANGUAGES 

Functions 
70.117 The Department of Official Language was set up in June 11 
the Ministry of Home Affairs for implementation of constitution 
concerning Official Language and Official Language Act, 1 
Department is responsible for all matters concerning the use of h 
Official language of the Union, including monitoring of the hifldl 
Scheme for Central Government eniployees and publication Of I 

and periodicals, organisation of Central Secretariat Official LanU 

Ministry of Home Affairs 	 1169 

,j tieir cadre management matters concerning Central Hindi Committee 
d Central Translation Bureau. 

rgafl1Sati0n 

*118 The Department of Official Language headed by a Secretary has a 
,tai strength of 85 and has under it three subordinate offices, viz (i) Central 

Øjndi Training Institute including Hindi Teaching Scheme (575 posts) (ii) 
Central Trans1ation Bureau (275 posts) and (iii) Regional Implementation 
offices (73 posts) 

Central Sectt. Official Language Service (CSOLS) 
*119 CSOLS was up in 1981 to bring about uniformity in scales of pay, 
ovide promotion avenues and improve service conditions of the Hindi Staff. 

ji details of posts in CSOLS are as under: 
SL No. Designation 	 No. of posts 	 Pay Scale 

(R.). 

H. 	Director 	 14 	 3700-5000 
Dy. Director 	 46 	 3000-4500 
Assit. Director 	 145 	 2000-3500 
Sr. Translator 	 192 	 1640-2900 
Jr. Translator 	 410 	 1400-2600 

Main Demands 
.12O Two main demands pertaining to SSOLS are that (i) posts of Junior 

lslators and Senior Translators be upgraded and given the scale of Rs. 
$40-2900 and Rs. 2000-3500 rspectiyel,y and their poStS redesignated as illaislator and Translation officer respectively. Similarly, the pay scales of 

r~ Director, Deputy Director and Director are also sought to be revised 
wds to Rs. 3000-4500, Rs. 3700-5000 and Rs. 4500-5700 respectively, 

.(ii) Direct recruitment at the level of Assit. Director which is at present 
should be stopped and 100% vacancies be filled up by promotion from 
gst the Sr. Translators to remove the prevalent stagnation. 

- recommendations 
.. We. recommend the following scales for CSOLS 

No. of Posts Pay scale Remarks 

(14 posts) (Rs. 4500.5700) Upgraded, due to upgradation 
(20 posts) (Rs. 3700.5000)* 

of feeder posts. 

(26 posts) (P.s. 3000.4500)* J 
re-distribution 
of the existing 
46 post of Deputy 

(65 posts) (Rs. 2500.4000)** 
Director) 
** (by 

(80 posts) (Rs. 2000.3500)*s 
re-distribution 
of the existing 
145 	posts 	of 	Assistant 
Director) (Mode of Rectt. 50% 

r (192 posts) 
or (Rs. 1640-2900) 

Direct and 50% by promotion) 
No Change (410 posts) (Rs. 1600-2660) 	- Rat ionaljsation 
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Ministry of Some 4/fairs 	 / 
North Eastern Police Academy 

Umsczw, 793 123, Umia1*, MeghalCVJ 	/ 

l,o .A_14016/1/948tt/V 01 13 g3 L 	Dtd. Umsaw, •he_, Sept, 2OO (  

To, 
The Section Officer 

 

GoverflDterIt of India, 
Ministry of Some Affairs 
North Block, 
New Delhi- 110001. 

Sub :- 	
Setting up Of Anamely Committees to settle the anamoltes 
arising out of the 5th Pay Commt88iOfl'S rioo*mendatiofls. 

Sir, . 	 . jn.formatiofl as asked for vide your jett.r..No.1/Mi8c/ 20OC 

NF.II dtd. 2110812000 & Govt. of India, Deptt. of Personnel & Trainifl 

letter No.19/1/97104 dtd. 61211998 is as under :- 

Where the Official side and staff side - No such case 
are of the opinion that the vertteal/ 	' has come to 

horizontal relatluities have been die- 	notiøi. 

turbid as a result of the Fifth Central 
Pay Com2s8i0fl Report in a manner. 
leading to grave dissatisfaction and 
adverse impact on,effLaieflcl# ; 

Vhere the Official Side and, the staff - 	as above. 

side are of the opinion that any re-
oow.mendation is in contravention of 
the principle or the policy enunciat-
ed by th8 Fifth Central Pay Commiss-
ion itself without the Commt#stQn 
assigning any reason ; and 

Where the maximum of the revised 	.., None has exc 
scale is .Zess than the amount at 	 ded the maxt 
which one is entitled to be fixed 	 mum the reri  
excipt in those cases where the 	' pay scale. 
same is as a result of modified 
fixation formula adopted by the 
Government ; and 

(a) 	Where the amount of revised all- 	 The pre8ent 

ozr,a floe is' less thai the existing 	- 	rate of revi 

rate. 	' 	 S 	

'. allowance I: 
more than ti 

- 	 S 	

• 	 existing. 

• 	 S 	 Yours faithfully, 

Ma 
Dy. trector(A) 


